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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 636 of 2022

7 I"L""'f"gj*‘ousn. Lka, J.
o

ES001(349mA NOTARIAL

Ashish Chaubey ....Applicant
Vs

~ACP Tollways Private Limited &Ors ....Respondents
REPLY AFFIDAVIT AND COMPLIANCE REPORT ON BEHALF
OF THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (RESPONDENT No. 2 & 7)

MOST RESPECFULLY SHOWETH:

Submission for kind perusal and consideration of the Hon’ble

Tribunal
I, Dr. Pranay Misra, son of Shri Prabhat Kumar Misra working as

Assistant Inspector General of Forest in the Ministry of Environment,

.

"\ Forest and Climate Change (‘MoEF&CC’ for short), Regional Office,

% bl
7 ot | = Lucknow do hereby solemnly affirm and state as under:
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Ll f
Jr- Fa

}‘.i -
— e




609

0 2
1. That [ am duly authorized to swear this affidavit as such conversant with

the facts of the present case and competent to swear the present affidavit.

2. That I have perused the contents of the Original Application filed by the
Applicant and I am duly authorized to depose by way of the present

Affidavit.

STATEMENT OF FACTS

3. That to provide for the conservation of forests and for matters connected
therewith or that for the conservation of forests in the country and for
matters connected therewith or ancillary of incidental thereto, the
Parliament in the Thirty-First Year of the Republic of India enacted the
Forest (Conservation) Act, 1980 hereinafter referred to as FC Act and it
came into force on 25" October, 1980;

4. That section 2 of the Forest (Conservation) Act, 1980 (‘FC Act’, for
short) provides that;

“Notwithstanding anything contained in any other law Jor the time
being in force in a State, no State Government or other authority
shall make, except with the prior approval of the Central

Government, any order directing-

that any reserved forest (within the meaning of the expression
eserved forest” in any law for the time being in force in that

tate) or any portion thereof, shall cease to be reserved;
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(ii) that any forest land or any portion thereof may be used for any non-
forest purpose”’

(iii) that any forest land or any portion thereof may be assigned by way
of lease or otherwise to any private person or to any authority,
corporation, agency or any other organisation not owned managed
or controlled by Government;

(iv) that any forest land or any portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose

of using it for reafforestation”.

5. That it is submitted that the protection and management of Forest
and Forest resources are primarily the responsibility of the concerned
State Government. The role of government of India is limited to
policy making, issue of advisories, update directions from time to
time.

6. Tt is submitted that this answering respondent no.2 issued the final
notification for declaration of Eco-Sensitive Zone (ESZ) around
Kaimur Wildlife Sanctuary issued vide number S.0 891 (E), dated
20.03.2017. That the said notification provides a list of activities

which are prohibited, regulated or promoted within the ESZ.
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7. It is submitted that 'Construction activity' is a regulated activity as
per the aforesaid ESZ notification and the notification in respect of
the same provides as follows:
"(a) No new commercial construction of any kind shall be permitted
within one Kilometre from the boundary of the Protected Area or
upto extent of the Eco-Sensitive Zone whichever is nearer:

Provided that, local people shall be permitted to undertake

construction in their land for their use including the activities listed

in sub paragraph (1) of paragraph 6 as per building byelaws.
(b) Provided that the construction activity related to small scale
industries not causing pollution shall be regulated and kept at the

minimum, with the prior permission from the competent authority as

B p—

per applicable rules and regulations, if any."

8. It is submitted that 'Widening and strengthening of existing roads

and construction of new roads' is also a regulated activity as per the
aforesaid ESZ notification and the notification in respect of the same
provides as follows:

"Shall be done with mitigation measures, as per applicable laws,

rules and regulation and available guidelines."

A b \
mo 9. It {s further submitted that 'Felling of trees' is a regulated activity

_ apd the said notification in this regard provides as follows:

-

r/;\\)/ 4 / /
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a. There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

b. The felling of trees shall be regulated in accordance with the

provisions of the concerned central or State Act and the rules made

thereunder.

10. It is most humbly submitted that for monitoring the compliance of

the provisions of the said notification a Monitoring Committee has
also been constituted under the Chairpersonship of the
Commissioner, Mirzapur and comprising of: (a) representative of
District Magistrate, Sonbhadra; (b) representative of District
Magistrate, Mirzapur; (c¢) Regional Officer, Uttar Pradesh Pollution
Control Board, Sonbhadra or Mirzapur; (d) Senior Town Planner of
the area; (e) a representative of NGO to be nominated by the State
Government for a period of three years; (f) an Expert in area of
ecology and environment to be nominated by the State Government
for a period of three years; (g) Member of State Biodiversity Board
and (h)Deputy Conservator of Forests, Kaimur Wildlife Division,

functioning as the Member Secretary of the Committee.

3\{ m\’\ l‘i It {s submitted that the said notification also prescribes the terms of

e

r;ference of the Monitoring Committee and provides that the
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activities that are not covered in the Schedule to the notification of
the Government of India in the erstwhile Ministry of Environment
and Forests vide S.0. 1533 (E), dated the 14th September, 2006 and
are falling in the Eco-sensitive Zone, except for the prohibited
activities as specified in the Table under paragraph 4 of the
(aforesaid notification), shall be scrutinized by the Monitoring
Committee based on the actual site-specific conditions and referred
to the concerned Regulatory Authorities.
12.1t is submitted that the terms of reference of the Monitoring
Committee further provides that the activities that are not covered in
the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests vide number S.O.
1533 (E), dated the 14th September, 2006 and falling in the Eco-
sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinised by the
Monitoring Committee based on the actual site specific conditions
and referred to the concerned Regulatory Authorities.
(A copy of the notification for declaration of Eco-Sensitive Zone

(ESZ) around Kaimur Wildlife Sanctuary issued vide number A.O

891 (E), dated 20.03.2017 is annexed herein as ANNEXURE- 1)

AN

I3t |is submitted that as stated in para no. 10 above, the compliance of

4

_i'{ e provisions of the notification issued vide S.0.891(E) dated
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20.03.2017 is vested with the Monitoring Committee specifically

constituted for the purpose.

REPLY ON MERITS

14.That the State Government has submitted the proposal of diversion
of 129.251 ha of forest land in favour of Uttar Pradesh State
Highway Authority (UPSHA) for widening/upgradation of
Varanasi-Shaktinagar section of NH-5A in Mirzapur, Sonbhadra,
Obra, Renukut Forest Divisions and Kaimur Wild Life Sanctuary in
the State of Uttar Pradesh for seeking prior approval of the answering
respondent no.2 under Section- 2 of Forest (Conservation) Act, 1980.
15.That after the careful examination of the proposal and on the basis
of the recommendations of the Forest Advisory Committee
constituted under Section- 3 of Forest (Conservation) Act, 1980, the
answering respondent no.2 has granted the in-principle/Stage-I
approval subject to the conditions vide letter dated 31.05.2013. (True

copy of letter dated 31.05.2013 is annexed herewith as

ANNEXURE- 2)

’ 4
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conditions vide letter dated 14.11.2013. (True copy of letter dated
14.11.2013 is annexed herewith as ANNEXURE- 3)

17.That the Hon’ble Tribunal was pleased to pass the order dated
22.08.2023, the relevant para read as:

“4. The report submitted by the joint Committee and the DFO

reveals the serious violations of Environment Protection Rules by

contractor.

5. Learned Counsel appearing for the State had submitted that
actions are being taken by the persons who have violated the
conditions. We direct the MoEF&CC to examine the matter and
take action according to law, in addition to calculation and
realization of environmental compensation. Further, in case of
violation and constructions against the conditions in violation
Eco-Sensitive Zone, structure, if requires to be demolished, must
be demolished and remedial measures be taken according to the
rules. Further action taken report be filed by the MoEF&CC and
NHAI within two months by e-mail at judicialngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and

not in the form of Image PDF...”

n compliance of above order answering respondent no. 2 vide letter

ated 30.10.2023 requested "Chairman Monitoring Committee/

T
&
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District Collector, Sonbhadra to conduct a site visit and take
appropriate action in the matter, (True copy of letter dated
30.10.2023 is annexed herewith as ANNEXURE- 4)
19.That in pursuance of above order dated 22.08.2023 and the letter
dated 30.10.2023, answering respondent no.7 has convened
meetings in hybrid mode on 21.11.2023, 30.11.2023, & 19.12.2023
with the following officials i.e DFO, Sonbhadra, DFO Kaimur

Representative of U.P. State Highways Authority & RO UPPCB,

Sonbhadra.

20.It is humbly submitted that subsequently drawing inferences from

the meeting proceedings, MOEF&CC has filed the report dated

01.01.2024 before the Hon’ble Tribunal with certain

recommendation. The recommendations of report dated 01.01.2024
are reiterated below:

a) MoEF&CC, RO, Lucknow thus in compliance of Hon 'ble NGT

order recommends that the following compensation may be

imposed for violation of Forest (Conservation) Act-

Penal NPV equal to 5 times of NPV of forest land which has been

tilized for construction of Toll Plaza also User Agency may be
ed to deposit money for plantation (on forest land)} on double the

afea used for construction of Toll Plaza.
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DFO, Sonbhadra may raise demand note accordingly for
deposition of levies in Compensatory  Afforestation  Fund

Management and Planning 4 uthority (CAMPA)

b) As per the gazette notification regarding Eco-Sensitive Zone of
Kaimur Wild Life Sanctuary no. S.0.891 (E) dated 20.03.2017 of
Ministry of Environment, Forest & Climate Change, New Delhi

para 3 (1) (b) which read as:

“Provided that the conversion of agricultural and other lands
within the Eco-Sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior
approval of the competent authority under Regional Town Planning
Act and other rules and regulations of Central/State Government
as applicable, to meet the residential needs of the local residents

such as:

. Widening and strengthening af existing roads and
construction of new roads;

ii.  Construction and renovation of infrastructure and civic
amenities,

Small scale industries not causing pollution;
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v.  Cottage industries including village industries; convenience
Stores and local amenities SUpporting eco-tourism including home
stay; ahd

V.. Promoted activities ang given under para 7,”

Since, the project comes under the Eco-Sensitive Zone, thus it
recommended that Monitoring Committee as per para 5 of gazette
notification no. S.0.89] (E) dated 20.03.2017 of Ministry of

Environment, Forest & Climate Change, New Delhi may be

directed to assess the extent & amount of the violation of Eco-
Sensitive Zone & evaluate the compensation which will be levied
on the User agency. The committee may take into consideration the

clause 1.22 of FC guidelines while deciding the amount of

compensation.(True copy of report dated 01.01.2024 is annexed

herewith as ANNEXURE- 5)

21.That the Hon’ble Tribunal was pleased to pass the order dated
03.04.2624, the relevant para read as:
“...3. We find that report was filed by respondent no. 2 vide email
dated 02.01.2024 but thereafter no further report/reply has been

Jiled by respondents no. 2 and 7.

spite sufficient time having been granted Jor the purpose,
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5. Inview of the facts and circumstance, respondents no. 2 and 7, 4,6
and 8 are given one more opportunity to file their replies within one
month by email at Judicial-ngt@gov.in preferably in the Jform of
searchable PDF/OCR supported PDF and not in the Jorm of Image
PDF subject to payment of Rs. 10,000/ as costs....”
22.That in compliance of above order answering respondent no. 7 vide
letter dated 22.04.2024 requested Principal Chief Conservator of
Forests (HOFF), U.P. State Forest Department to direct the
concerned officials for deposition of penal levies from the user
agency and a letter dated 22.04.2024 was also sent to Chairman,
Monitoring Committee requested to assess the amount of violation
for calculation and realization of environmental compensation and
same should be recovered from user agency within 7 days so as to
comply with the Hon'ble Tribunal Order(s).
(True copy of letter(s) dated 22.04.2024 are annexed herewith as
ANNEXURE- 6 (Colly))
23.1t is humbly submitted that in view of above letter(s), DFO,
Sonbhadra vide letter dated 24.04.2024 has requested to Chief
Executive Officer, U.P. State Highways Authority to deposit Rs-/

3,88,33,361.00 (Three Crores Eighty-Eight Lacs Thirty-Three

Thousand Three and Sixty-One only). (True copy of letter dated

e b
: 7 24.04.2024 is annexed herewith as ANNEXURE- 7)

a4
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24.That, the answering respondent reserves the right to file additional
information before the Hon’ble Tribunal, if required till Pendente-
lite.
25.That, in view of the foregoing submissions, this Hon’ble Tribunal
may be pleased to pass such or further orders as it may deem fit in

the given circumstances of the case.

DEPONENT

VERIFICATION
Verified at Lucknow on this p ,{,ijday of June 2024 that the contents

of this affidavit based on official record(s) maintained and information

available in the office are true and correct, no part of it is false and nothing

has been concealed there from.

DEPONENT
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81 82° 44' 39.057" 7 24° 39' 20.000" 3
82 82° 45' 39.173" q 24° 39' 21.795" 3
83 82° 47' 24.566" q 24° 39' 6.405" 3

84 82° 48' 15.098" g 24° 39' 38.251" 7
85 82° 49' 3.387" 7 24° 40° 43.400" 3
86 82° 50'23.281" 7 24° 39' 25.047" 3
87 82° 52' 16.527" g 24° 39' 48.609" 3
88 82° 54' 3,742" g 24° 39' 33.951" 3
89 82° 55' 18.174" g 24° 40' 18.764" 3
90 82° 57' 45.010" 7 24° 39' 36.097" 3
91 83° 0’ 8.900" 7 24° 38' 41.783" 3
92 83° 2' 20.305" ¢ 24° 39' 1.647" 3

93 83° 3' 27.460" g 24° 37'53.342" 3
94 83° 3' 26.833" 7 24° 37' 15.080" 3
95 83° 5' 50.582" q 24° 37" 12.262" 3
96 83°7'21.512" 24° 37'7.659" I

97 83° 6'7.959" 24° 36' 22.934" 3
98 83° 5'44.489" 4 24° 34' 45.090" 3
99 83° 4' 33.404" 24° 34' 37.755" 3
100 83° 6' 48.259" g 24° 33' 55,945" 3
101 83° 6' 30.339" g 24° 33' 17.926" 3
102 83° 5' 21.830" T 24° 33' 0.577" 3

103 83° 6' 6.490" 24° 31' 16.793" 3
104 83° 8'33.276" q - 24° 28' 58.287" T
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105 83° 9' 18.622" q 24° 27'58.573" 3
106 83°7'5.022" 1 24° 27'59.631" 3
107 83° 4' 35.861" q 24° 27" 54.214" 3
108 83° 3' 25.626" g 24° 28' 35.110"3
109 83° 3'9.735" ¢ 24° 30'0.189"3
110 83° 2' 36.645" q 24° 31' 30.492" 3
111 83> 3" 17.598" q 24° 32'28.174"3
112 83°3'46.634" ¢ 24° 34' 15.103"3
113 83° 4'12.634" ¢ 24° 34'47.193" 3
114 83° 4'55.976" ¥ 24° 36'17.279"3
115 83° 3' 31.884" ¢ 24° 36'50.052" 3
116 83° 1'35.435" ¢ 24° 36' 52.465" 3
117 82° 59' 9.511" q 24° 36' 32.780" 3
118 82° 57' 44.324" q 24° 34' 59.049" 3
119 82° 47'54.579" ¢ 24° 36'57.078"3
120 82° 46' 51.774" q 24° 38'1.062"3
121 82° 42' 13.386" 1 24° 40' 27.406" 3
122 82° 39' 49.624" ¢ 24° 41 44.738" 37
123 82° 38' 30.686" g 24° 40 58.178" 3
124 82° 35'47.004" g 24° 40" 5.857"3
125 82° 33'8.706" ¢ 24° 39'4.275" 3
126 82° 31' 56.796" T 24° 39'5.845" 3
127 82° 31'31.437"7q 24° 40" 31.812" 3
128 82° 30" 44.037" 24° 40'28.131"3
129 82° 29' 40.099" 4 24° 40 12.128" 3
130 82° 28'18.365" ¢ 24° 40" 31.243" 3
131 82°27'9.131" g 24° 40' 29.420" 3
132 82° 26' 30.962" ¢ 24° 41'55.499"3
133 82° 25' 22.462" q 24° 42' 59.396" 3
134 82° 24' 14.784" ¢ 24° 42'35.902" 3
135 82° 24' 19.624" 4 24°41'40.102" 3
136 82° 25' 50.196" 1 24° 42 15.029" 3
137 82° 24' 59.461" 24° 41'18.924" 3
138 82° 23' 56.957" 24° 40'27.916" 3
139 82°25'1.722"q 24° 39'16.576" 3
140 82° 24' 26.130""3\‘:77-:\ 24° 39'9.421"3
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82° 22' 57.459" g

24° 38' 37.790" I

142

82° 22' 35.100" ¥

24° 39' 14.610"3

143

82° 23'19.014" g

24° 39' 33.346" 3

144

82° 21'52.217" g

24° 39' 6.680" 3

145

82° 21' 23.569" 4

24° 39'51.876" 3

146

82° 19' 20.994"

24° 40' 26.256" 3

147

82° 20' 22.175" 7

24° 40' 41.525" 3

148

82° 21' 50.029"

24° 39'56.630" 3

149

82° 22'52.912" g

24°40'1.048"3

150

82°21'26.461" ¢

24° 41' 22.565" 3

151

82° 23'18.730" ¢

24° 40'29.936" 3

162

82° 23' 21.988"

24°41'17.338"3

153

82° 22' 38.804" 7

24° 42' 6.002" 3

154

82° 21'53.989" ¢

24°43'12.984"3

155

82° 21'8.079"q

24° 44'4.162"3

156

82° 22 24.090" 7

24° 44' 39.253" 3

167

82° 23' 19.308" g

24° 44'6.291"3

1568

82° 24'11.756" ¢

24° 43' 30.852" 3

159

82° 24' 5.065" ¢

24° 44 24 172" 3

160

82° 23' 26.416" 1

24° 45' 11.964" 3

161

82° 21'40.745" ¢

24° 45' 15.431" 9

162

82° 20' 32.235"

24° 45'0.239" 3

163

82° 20" 11.114" g

24° 46'10.329" 3

164

82°21'0.722"q

24° 46' 46.499" 3

165

82° 22' 48.661" q

24° 47 21.297"3

166

82° 22' 3.044"

24° 48'40.770" 3

167

82° 21' 27.205" g

24° 49" 38.515" ¢

168

82°21'9.422" ¢

24° 50 20.283" 3

169

82° 20' 17.198"

24° 51'22.333" 3

170

82° 20" 15.589" T

24°51'42.319"3

171

82°21'21.974"q

24° 51'24.245" 3

172

82°21'43104" ¢

24° 51'38.199" 3

173

82° 21' 57.058" T

24° 52' 3.036" 3
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b. et s 24035'20,18" 8307'25.97"
4. fargar LGl 24935'52.33" 83°7'39.9"
5. AT afam 24%48'47 52" 82021'22.86"
6. HEEY ufary 24949'1.34" 82020'36.17"
7. T afary 24948'7.63" 82021'32.72"
8. EREIES] RIE- 24°46'34.39" 82021°29.52"
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10. TE4T afsre 24°43'28.16" 82921'46.58"
1. T afzr 24943'43.07" 82021'29.41"
12. CLIE qfare 24942'30.89" 82021'50.04"
13. Tt qfdr 24945'18.29" 82020.43.62"
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119. |t wfr 24939'53.46" 820201745
20. RECIEY EREY 24951'26.82" 82024'28.84"
21. Gfigra g2 I 24951'40.75" 82032'32.03"
22. AT gy £ 24952'17.87" 82°21'58.68"
23. FAGTLEY I 24943'57.94" 82936'20.64"
24, YA FoT T 24°43'37.99" 82°36'3.6"
25, AT G4 I 24°44'28 36" 82936'12.6"
26. Tar I 24044'4 81" 82042'26.57"
27. v ITT 24%44'4 63" 82041'35.52"
28. QLT I 24°42'20.16" 82035'23.06"
29. Hegs EALS 24°43'54.88" 82038'38.72" |
30. | arad I 24044'9.38" 82042'25.06" |
3. |wam I 24%42'25.7" 82039'52.34" |
32. S SAiLS 24°43'52 36" 82038
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| 33, YaE 24939'13.25" 82944'15.18"
34, ATRTTET frT 24°43'33.17" 82044'11.18"
35, T 249°41'16.08" 82043'27.08"
36. mifgft 24943'31.87" 82043'44.8"
37. FIfar 24940'16.54" 82043'52 25"
38, AT 24°39'52 22" 82046'57.18"
39. =g 24°40'25.93" 82956'11.94
40. HECET 24940'31.15" 82049'15.75"
41, g 249%4(°38.42" 82049'20.75"
42, TrET 24040'11.21" 82048'30.1"
43 g 24°39'58.03" 82048'52.27"
44, THT 2404046,02" 82949'41.09”
45, AR 24°40'27.59" 82°53'59.96"
46. ATy 24040°42.24" 82053'50.32"
47. goiferar 24°40.19.38" 82°56'7.3"
48. e T AT 24040°'25.72" 82057'13.18"
49, TIATIYL 24040'25.5" 82057'45.76"
50. TEEX 24939'51.34" 82057°27 32"
51. YT 24939'54.76" 83°1'7.43"
52, YT 24039'28.91" 82959'21 55"
53. EEIE] 24°39'51.91" 82058'59.16"
54, faaT=t 24939'47 27" 82059'19.21"
55. GIRES 24939'7.99” 8303'21.85" |
56. areft 24038'57.55" 83°3'14.62"
57. T 24931'5.52" 8302'9.38"
58. FQITET 24936'37.04" 82054'32.8"
59. LEiE 24936'11.92" 82053'8.81"
60. ETAC I8 24936'14.4” 82°50'35.56"
61. aftr 24936'32.47" 82048'43.56"
62. fediaear 24935'49.42" 82949'32.41"

| 63. Fardt 24935'55.1" 82047'1.79"
64. wftar 24938'45 46" 82021'35.58"
65. T=TRET 24038'29.76" 82022'37.38"
66. Tt T 24937'50.02" 82022'2.75"
67. ATEER 24944°25 84" 82028'53.98"
68. ITES 24°43'31.73" ~ 82030'1.62"
69. FEHTT -24%43'20.96" 82030'36.83"
70.  |w=mw sy | sasoesae |
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msrlaﬁ%@mma%wﬁm%qmmél
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7. wataRer (g@eern) sfdfie, 1986 it & 19 ¥ arefier ==F 6 ¢ forprag #v ardsr |
8. FI 7T WEeqof faw |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th March, 2017

S.0. 891(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary,
vide notification of the Government of the India in the Ministry of Environment, Forest and Climate Change
number 8.0. 2601(E), dated 22™ September, 2015, inviting objections and suggestions from all persons likely
to be affected thereby within the period of sixty days from date on which copies of the Gazette containing the
said notification were made available to the public;

AND WHEREAS, objections and suggestions received from all persons and stakeholders in
response to the draft notification have been duly considered by the Central Government;

WHEREAS Kaimur Wild Life Sanctuary situated in the Mirzapur and Sonebhadra districts of Uttar
Pradesh lying between 24°27°51°°'N to 24"52°0.9'N and 243819, I"N to 24"39°9.05"'N latitudes and
82°20°15.30”’E to 83°08°23.3"°E and 82°44°59.9"°E to 82°45°0.07"'E longitudes is spread over an area of

500.73 Sq. km.

AND WHEREAS, Kaimur Wild Lifc Sanctuary offers natural habitat for Black Bucks {Antilope
cervicapra), Sloth Bears (Melursus ursinus), Wild Boars (Sus scrofa), Striped Hyena (Hyaena hyaena),
Sambhar (Rusa unicolor), Pangolin (Manis crassicaudata), Indian Fox (Vulpes bengalensis), Jackals (Canis
aureus), Apes, Spotted Deer (Axis axis) and Chinkara (Gazella bennettir). There arc a number of water bodics
and a number of specics of land and water birds. All the major orders of Reptilia are represented in this
Sanctuary. These include the Monitor Lizard (Varanus sp.), Cobra (Ophiophagus Hannah), Common Krait
(Bungarus caeruleus), Russcll's Viper (Daboia), Rat Snake (Panthrophis vbsoletus) and Pythons (Python sp.).
Fresh water crocodiles are found in the Belan and Bakhar rivers,

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of
which are specified in paragraph 1 of this notification around the protected area of Kaimur Wildlife Sanctuary

&
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as Eco- sensitive Zone from ecological and environmental point of view and to prohibit industries or class of
industries and their operations and processes in the said Eco-sensitive Zone.

NOW THEREFORE, in exercise of the power conferred by sub section (1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read
with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
notifies an area to an extent of 1 km all around the boundary of Kaimur Wildlife Sanctuary in the State of
Uttar Pradesh as the Kaimur Wildlife Sanctuary  Eco-sensitive Zone (herein after referred to as the Eco-
sensitive Zone) details of which are as under, namely:-

L. Extent and Boundaries of Eco-sensitive Zone.- (1) The extent of Eco-sensitive zone shall be 1 km all
around the boundary of Kaimur Wildlife Sanctuary, with an area of 475.102 Sq. Km.

(2) The map of the Eco-sensitive Zone along with Iatitudes and longitudes and GPS coordinates is appended
as Annexure L

(3) The details of GPS coordinates of the points along the boundary of the Kaimur Wildlife Sanctuary and its
Eco-sensitive Zone are appended as Annexure-II.

(3) The list of 70 villages falling in Eco-sensitive Zone along with GPS coordinates is appended as
Annexure-II1.

2, Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of
the Eco-sensitive Zone prepare, a Zonal Master Pian, within a period of two years from the date of
publication of final notification in the Official Gazette, in consultation with local people and adhering to the
stipulations given in this notification for consideration and approval of the Competent authority in the State

Government.

(2)  The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in
such manner as is specified in this notification and also in consonance with the relevant Central and
State Jaws and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments,
for integrating the ecological and environmental considerations into the said plan;

i, Environment,

ii, Forest and Wildlife,

ii. Agriculture,
iv. Revenue,
v. Urban Development,
Vi. Tourism,
vil. Rural Development,

viii, Irrigation and Flood Control,
ix. Municipal
X. Panchayati Raj
Xi, Public Works Dcpartment,

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and eco-friendly.

(5)  The Zonal Master Plan shall provide for restoration of denuded arcas, conscrvation of cxisting
walter bodics, management of catchment arcas, watershed management, groundwater management,
soil and moisturc conservation, needs of focal community and such other aspects of the ccology and

cnvironment that need attention.
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(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban
scttlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and
like places, horticultural areas, orchards, lakes and other water bodies and also with supporting maps.
The Plan shall be supported by Maps giving details of existing and proposed land use features.

(7} The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly
development for livelihood security of local communities.

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying
out its functions of monitoring vide the provisions of this notification.

3. Measures to be taken by State Government.-The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:-

(1) Land use.-
(a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes

in the Eco-sensitive Zone shall not be used or converted into areas for major commercial or industriai
activities. Such areas shall be clearly defined in the Zonal Master Plan along with maps.

(b) Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be
permitted on the recommendation of the Monitoring Committee, and with the prior approval of the
competent authority under Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable, to meet the residential needs of the local residents such as:

i. Widening and strengthening of existing roads and construction of new roads;
ii. Construction and renovation of infrastructure and civic amenities;

iii. Small scale industries not causing pollution;

iv. Cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

v. Promoted activities and given under para 7.

(c) Provided further that no use of tribal Iand shall be permitted for commercial and industrial development
activities without the prior approval of the of the competent authority under Regional Town Planning Act
and other rules and regulations of State Government and without compliance of the provisions of article
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

(d) Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Comnmittee, once in cach
case and the correction of said error shall be intimated to the Central Government in the Ministry of

Environment, Forest and Climate Change:

(e) Provided also that the above correction of error shall not include change of land usc in any casc except as
provided under this sub-paragraph.

(f) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

(2) Natural springs.- The catchment arcas of all natural springs shall be identificd and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the catchment arca plan
shall be drawn up by the State Government in such a manner as to prohibit development activitics at or near
these arcas as which arc detrimental to such arcas.

(3) Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

{b) The Eco-Tourism Master Plan shall be prepared by- cnt of Tourism in consultation with Statc

Departments of Environment and Forests.

{c) The Tourism Master Plan shall form a component of the Zonal Mast
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(d) The activities of eco-tourism shall be regulated as under, namely:—

(1) No new construction of hotels and resorts shall be allowed within 1 km from the boundary of the
Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance of
1 km from the boundary of the Wildlife Sanctuary till the extent of the Eco-sensitive Zone, the
establishment of new hotels and resorts shall be allowed only in pre-defined and designated areas for
Eco-tourism facilities as per Tourism Master Plan.

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issued by the Central Government in the Ministry of
Environment, Forest and Climate Change and the eco-tourism guidelines issued by National Tiger
Conservation Authority (as amended from time to time) with emphasis on eco-tourism;

(i1} Until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the actual site
specific scrutiny and recommendation of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, waiks, rides, cliffs, etc. shall
be identified and preserved and plan shall be drawn up as part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for
their conservation shall be prepared as part Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or State Pollution Control

Board shall implement the regulations for control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions stipulated of the Noise Pollution (Regulation And Control) Rules, 2000 under the

Environment (Protection) Act, 1986
(7)  Air pollution.- The Environment Department of the State Government or State Pollution Control Board

shall implement standards and regulations for the control of air pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and

the rule made thereunder.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under

Environmental (Protection) Act, 1986 and rules made therein. -
(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(1) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the
Solid Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number S.0. 1357 (E), dated the 8" April, 2016 as amended

from time to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components; °

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv} the inorganic material may be disposed in an cnvironmentally acceptable manner at site(s) identified
outside the Eco-sensitive Zonc and no burning or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out
in accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R 343 (E), dated the 28" March, 2016, as amended from time to time,

(11) Plastic Waste Management:- The Plastic Waste Management in the Eco-sensitive Zone shall be carried
out as per the provisions of the Plastic Waste Managemont Rulcs; 7 ublished by the Government of india
{//_
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in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R 340 (E), dated the
18th March, 2016, as amended from time to time.

(12) Construction and Demolition Waste Management:- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and
Demolition Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R 317 (E), dated the 29th March,
2016, as amended from time to time,

(13) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Act and the rules
and regulations made thereunder.

(14) Industrial Units- (i) On or afier the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be allowed be established within ESZ vide Central Pollution Board’s
categorization.

(15) Protection of Hill Slopes.- The protection of hill slopes shall be as under:
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.
(b) No construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted,

16. The Central Government and the State Government shall specify other measures, if it considers necessary,
in giving effect to the provisions of this notification.

4, Prohibited, Regulated and Promoted Activities

All activities in the Eco sensitive Zone shall be governed by the provisions of the Environment {Protection)
Act, 1986 (29 of 1986) and the rules made thereunder and be regulated in the manner specified in the Table

below, namely:—

TABLE
|_ S.No. Activity Remarks
(1) 2) (3)
Prohibited Activities
L Commercial Mining, stone quarrying and [ a) All new and existing (minor and major minerals),
crushing units. stonc quarrying and crushing units are prohibited with
immediate cffect except for meeting the domestic needs
of bona fide local residents including digging of carth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and for other activitics.
(b) The mining operations shall be carried out in
accordance with the order of the Hon'ble Supreme Court
dated 04.08.2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
. dated 21.04.2014 in the matter of Goa Foundation Vs,
UOI in W.P(C) No.435 ol 2012,
2. Setting up of saw mills. No new or expansion of existing  saw mills shall be
permitted within the Eco-scnsitive Zone.
3. Setting up of industrics causing water or air | No new or expansion of polluting industrics in the Eco-
or soil or noise pollution, sensitive Zone shall be permitted. .
4, Establishment of new major hydroclectric | Prohibited (exeept as  otherwise  provided) as per
projects and irrigation projects. applicable laws, o
5. Use, production or processing of any .Prohibifed (cxcept as  otherwise provided) as per
hazardous substances. | applicablé taws. - -
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6. Discharge of untreated effluents and solid
waste in natural water bodies or land area.

Prohibited (except as otherwise provided) as per
applicable laws.

7. New wood based industry.

No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue
as per law:

Provided further that renewal of licenses of existing saw
mills shall not be done on their expiry period,

8 Establishment of large-scale commercial
livestock and poultry farms by firms,
corporate, companies.

Prohibited (except as otherwise provided) as per
applicable laws except for meeting local needs.

9. Setting up of brick kilns.

Prohibited (except as otherwise provided) as per
applicable laws.

Regulated Activities

10. Establishment of hotels and resorts.

.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the Protected
Area or up to the extent of Eco-sensitive zone, whichever
is nearer, except for small temporary structures for Eco-
tourism aclivities.

Provided that, beyond one kilometer from the boundary
of the protected Area or upto the extent of Eco-sensitive
zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity
with the Tourism Master Plan and guidclines as
applicable.

11. Construction activities.

{a) No new commercial construction of any kind shall be
permitted within one Kilometre from the boundary of the
Protected Area or upto extent of the Eco-sensitive Zone
whichever is nearer:

Provided that, local people shall be permitted  to
undertake construction in their land for their use
including the activities listed in sub paragraph (1) of
paragraph 6 as per building byelaws.

(b} Provided that the construction activity related to small
scale industries not causing pollution shall be regulated
and kept at the minimum, with the prior permission from
the competent authority as per applicable rules and
regulations, if any,

12. Extraction of ground water

Regulated under applicable laws to meet the drinking
water or agricultural requirement of localis.

13. Felling of trees.

(a) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the competent authority in the Statc
Government,

(b) The felling of trces shall be regulated in accordance
with the provisions of the concerned Central or State Act
and the rules made thereunder.

14, Erection of electrical and communication
towers and laying of cables and other
infrastructures

Regulated under applicable law. Underground cabling
may be promoted.

15. Infrastructure including civic amenitics

Shall be done with mitigation measurcs, as per applicable
laws, rules and regulation and available guidetines.

16. Widening and strengthening of existing
roads and construction of new roads.

Shall be done with mitigation measures, as per applicable
laws, rules and regulation and available guidelines.

17. Movement of vehicular traffic at night,

Regulated for commercial purpose, under applicable
laws.

18, ~=—1=tayroduction of exolic specics.

Regulated under applicable li_st_ o

“19.55 1 [} 0scs 0 Plastic carry bags.

Regulated under upplicabll: laws.
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[ 20. Protection of hill slopes and river banks. Regulated under applicable laws,
21, Discharge of treated effluents in natural | The discharge of treated effluent shall be regulated as
water bodies or land area. per applicable laws. Efforts shall be made to recycle/re-
use the treated effluent.
22, Commercial Sign boards and hoardings. Regulated under applicable iaws.
23. Small scale industries not causing | Non polluting, non-hazardous, small-scale and service
pollution. industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
goods from the Eco-sensitive Zone, and which do not
cause any adverse impact on environment shall be
permitted,
24, Collection of Forest produce or Non- Regulated under applicable laws,
Timber Forest Produce (NTFP).
25, Air and Vehicular Pollution Regulations for the control of air pollution in the Eco-
sensitive Zone in accordance with the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 (14
of 1981) and rules made thereunder shall be complied
with.
26. Noise pollution Control of noise pollution in the Eco-sensitive Zone shall
be in accordance with the provisions stipulated of The
Noise Pollution (Regulation And Control) Rules, 2000
under the Environment (Protection) Act, 1986
27. Open Well, Bore Well etc. for agriculture Regulated and the activity should be strictly monitored by
or other usage the appropriate authority.
28, Solid Waste Management. Management of solid waste shall be as per the provisions
of the Solid Waste Management Rules, 2016 under
Environment (Protection) Act, 1986.
29. Eco-tourism Regulated under applicable laws,
30. Undertaking  activities related to eco- Regulated under applicable laws,

tourism like over-flying the Wildlife
Sanctuary Area by aircraft, hot-air
balloons.

Promoted Activities

Habitat

31 Ongoing  agriculture  and  horticulture | Shall be actively promoted.
practices by local communities along with
dairies, dairy farming, aquaculture and
fisheries,
32. Organic farming, Shall be actively promoted.
33. Adoption of green technology for all | Shall be actively promoted.
activities.
34, Cottage industries including village | Shall be actively promoted.
artisans,
3s5. Rain water harvesting Shall be actively promoted.
36. Use of renewable energy sources Shall be actively promoted.
37. Agro Forestry Shall be actively promoted.
38, Environmental Awareness Shall be actively promoted.
39. Skill Development Shall be actively promoted.
40. Restoration of Degraded Land/ Forests/ Shall be actively promoted. )

L
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5. Monitoring Committee:-

The Central Government hereby constitutes a Monitoring Committee, for effective monitoring of the Eco-
sensitive Zone falling in the State of Uttar Pradesh, which shall comprise of the following namely:-

1. Commissioner, Mirzapur Chairman
2 A representative of District Magistrate, Sonbhadra Member
3 A representative of District Magistrate, Mirzapur Member
4. Regional Officer, Uttar Pradesh Pollution Control Board, Sonbhadra or Mirzapur Member
5 Senior Town Planner of the area Member
6 One representative of Non-Governmental Organisation (working in the field of Member

environment and heritage) to be nominated by the State Government for a period of
three years.

7. One expert in the area of ecology and environment to be nominated by the State Member
Government for a period of one year

8. Member of State Biodiversity Board Member

9. Deputy Conservator of Forests, Kaimur Wildlife Division Member Secretary

6. Terms of Reference:

(1) The tenure of monitoring committee shall be for three years.

(2) The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

3) The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number 8.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forests and Climate Change for prior environmental clearances under the provisions
of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned Regulatory Authorities.

(5) The Member Secretary of the Monitoring Committce or the concerned Collector(s) or the concerned
park Deputy Conservator of Forests shall be competent to file complaints under section 19 of the
Environment (Protection) Act, 1986 against any person who contravenes the provisions of this
notification.

{6) The Meonitoring Committee may invite representatives or experts from concerned Departments,
representatives from Industry Associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis,

{(7) The Monitoring Committee shall submit the annual action taken report of its activitics as on 31
March of every year by 30™ Junc of that year to the Chief Wildlife Warden of the State as per pro-
forma appended at Annexure-1V.

(8) The Central Government in the Ministry of Environment, Forests and Climate Change may give
such directions, as it decems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving
effect to provisions of this notification.
8. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal
[F. No. 25/112/2015-ESZ-RE]

LALIT KAPUR, Scicntist ‘G’
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Annexure-I
Map of Eco-Sensitive Zone of Kaimur Wildlife Sanctuary with GPS coordinates

LANDUSE/LAND COVER MAP{WITHIN | KM PROPOSED ECO-SENSITINE ZONEi OF KAIMOOR WILDLIFE SANCTUARY,
RAIMOOR WIEDLIFE DIVISION, MIRZAPUR, UTTAR PRADESH
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Annexure-II

Sonbhadra/ Mirzapur, Uttar Prades

GPS Coordinates of Kaimur Wild Life Sanctua h
\L\L’\

BOUNDARY COORDINATE LIST OF KAIMUR WILDLIFE DIVISION
DISTRICT -MIRZAPUR / SONBHADRA

ID Longitude Latitude
| 82°20'44.537"E 24° 52'44.470" N
2 82°22'16.560" E 24° 52' 34.479" N
3 82°23'28.326"E 24° 52'8.018" N
4 82°24'13.157"E 24° 50" 59.364" N
5 82°25'13.151"E 24° 50'42.154" N
6 82°26'45.656" E 24° 49' 57.996" N
7 82°27'33.291"E 24°50'16.672" N
8 82°27'54.772" E 24° 49' 42 345" N
9 82°28'6.780" E 24°48' 38.153" N
10 82°28'28.870" E 24°47' 38.855" N
11 82°27'40.427"E 24°47'27 681" N
12 82°27'45.437"E 24° 46'48.522" N
13 82° 26' 55.905" E 24°46'21.543" N
14 82°26'16.316"E 24°45'46.975" N
15 82°25'24.233"E 24° 45'34.990" N
16 82°25'26.066" E 24° 44' 15919" N
17 82° 27'36.667" E 24°44' 42 123" N
18 82°27'2.338" E 24°43'49200" N
19 82°26'57.923"E 24° 42' 42 671" N
20 82°27'25.559" E 24°41'50.811"N
21 82°27'53.122"E 24° 40' 53.125" N
22 82°28'40.231" E 24°41' 49.249" N
23 82°29'41.11I1"E 24° 41' 36.996" N
24 82°30'24.495" E 24°42' 24.825" N
25 82°30'56.730" E 24°41'38.734" N
26 82°31'49.683"E 24°41'49.014" N
27 82°33' 0.430" E 24°41'24.989" N
28 82°32'42.148" E 24°42'33 411" N
29 82°32'20913"E 24°43'24.388" N
30 82°33'2.388"E 24°44'3.070" N
31 82°33' 14.676" E 24°44'38.724" N
32 82°33'17.264"E 24°45'40.273" N
33 82°32'47958" E 24°46'42.152" N
M 82°31'52.286" E 24° 46" 36.068" N
35 82°31'22.660" E 24°47 12.983" N
36 82° 32'55.661" E 24°47' 15357" N
37 82°33' 59.666" E 24°47'31.333"N
38 B2°34'31.105" E 24°48'6.783" N
39 82°34' 16.124" E 24°48'47.714" N
40 82°36'0.136" E~ T 24° 48' 54.100" N
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41

82°36'7.688" E

24° 48'3.261" N

42

82°36'41.357" E

24°47'58.739" N

43

82°37'12.443"E

24°48' 5.892" N

44

82°37'52.841"E

24°48'27.919" N

45

82° 38'49.286" E

24°48'22.308" N

46

82°39'33.513" E

24° 48' 57.599" N

47

82°40'6.250"E

24°48'51.410" N

48

82°40'19.531"E

24° 48'22.139" N

49

82°40'37.447" E

24°47 58.641" N

50

82° 39' 50.677" E

24°47'37.529" N

51

82° 39'6.909" E

24°47'36.350" N

52

82°38'47.364" E

24°47'5.778" N

53

82°37'29.880" E

24°47°4.961" N

54

82°37'19.891"E

24° 45'57.670" N

55

82°36'22.884"E

24°45'18.344" N

56

82°35'27.963" E

24° 44' 58.960" N

57

82°35'21.777"E

24°44'2.442" N

58

82°36'17.004" E

24°43'35.227" N

59

82°35'31.258" E

24°42'8.344" N

60

82°37'1.012"E

24°41'35,764" N

61

82°38'19.353"E

24°42'46.474" N

62

82°37'19.042"E

24°43' 42 048" N

63

82° 38' 18.059" E

24°44'36.324" N

64

82°39'7483"E

24°43'44.192" N

65

82°38'32.421"E

24°43' 10.462" N

66

82°40'40.824" E

24°43'7.376" N

67

82°41'16.582" E

24°43' 24.448" N

68

82°41'29.064" E

24° 44’ 11.736" N

69

82°42'18.027"E

24° 43' 54.540" N

70

82°43'33.202" E

24° 44' 28.626" N

71

82°43'3.537"E

24°43'51.524" N

72

82°43'53.256" E

24° 43' 23,494" N

73

82°44'44.110"E

24°43'12.088" N

74

82°43'19.132" E

24°42' 53, 101" N

75

82°42'26.787"E

24°42'22.080" N

76

82°42'7.243"E

24°41'51.516" N

77

82°42'13.793" E

24° 40'57.356" N

78

82°42'37.685" E

24° 40/ 6.328" N

79

82°42'42.342" E

24°39'7.198" N

80

82°43'33.330" E

24° 39' 7.446" N

81

82°44'39.057" E

24° 39'20.000" N

82

82°45'39.173" E

24° 39'21.795" N

83

82° 47' 24.566" E

24°39'6.405" N

84

82°48' 15.098" E

24°39'38.251" N

85

82°49'3.387"E

24°40'43.400" N

86

24°39'25.047" N
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24° 39'48.609" N

87 82°52'16.527" E

88 82°54'3.742" E 24° 39'33.951" N
89 82°55' 18.174" E 24° 40' 18.764" N
90 82° 57'45.010" E 24° 39'36.097" N
91 83°0'8.900" E 24° 38' 41.783" N
92 83°2'20.305" E 24°39' 1.647" N

93 83°3'27.460" E 24° 37'53.342" N
94 83°3'26.833"E 24°37' 15.080" N
95 83° 5'50.582" E 24°37' 12.262" N
96 83° 7'21.512"E 24°37' 7.659" N

97 83°6'7.959" E 24° 36' 22.934" N
98 83° 5'44.489" E 24° 34'45.090" N
99 83° 4' 33.404" E 24° 34'37.755" N
100 83° 6' 48.259" E 24° 33 55.945" N
101 83° 6'30.339"E 24°33'17.926" N
102 83° 5'21.830" E 24°33'0.577" N

103 83° 6' 6.490" E 24°31'16.793" N
104 83° 8' 33.276" E 24° 28' 58.287" N
105 83°9'18.622" E 24°27' 58.573" N
106 83°7'5.022" E 24°27'59.631" N
107 83°4'35.861"E 24°27'54.214" N
108 83°3'25.626" E 24°28'35.110" N
109 83°3'9.735" E 24° 30 0.189" N

110 83°2'36.645" E 24° 31' 30.492" N
11 83°3'17.598" E 24°32'28.174" N
112 83°3'46.634" E 24° 34' 15.103" N
113 83° 4' 12.634" E 24° 34'47.193" N
114 83° 4'55.976" E 24°36'17.279" N
115 83°3'31.884" E 24° 36' 50.052" N
116 83° 1'35435"E 24° 36' 52.465" N
17 82°59'9.511" E 24° 36' 32.780" N
118 82° 57' 44.324" E 24° 34' 59.049" N
19 82° 47 54.579" E 24° 36' 57.078" N
120 82°46'51.774" E 24° 38' 1.062" N

121 82° 42' 13.386" E 24° 40' 27.406" N
122 82° 39'49.624" E 24° 41'44.738" N
123 82° 38 30.686" E 24° 40' 58.178" N
124 82° 35' 47.004" E 24° 40' 5.857" N

125 82° 33' 8.706" E 24°39'4.275" N

126 82°31' 56.796" E 24° 39' 5.845" N

127 82°31'31.437"E 24°40'31.812" N
128 82° 30’ 44.037" E 24° 40’ 28.131" N
129 82° 29'40.099" E 24°40' 12.128" N
130 82° 28' 18.365" E ~l| 24° 40' 31.243" N
131 82°27'9.131"E N 24° 40’ 29.420" N
132 82° 26'30.962" E N 24°41'55.499" N
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133 82°25'22.462"E 24°42'59.396" N
134 82°24'14.784" E 24°42'35,902" N
135 82°24'19.624" E 24°41'40.102" N
136 82° 25'50.196" E 24°42'15.029" N
137 82°24'59.461"E 24°41'18.924" N
138 82°23'56.957"E 24°40'27.916" N
139 82°25'1.722"E 24° 39'16.576" N
140 82°24'26.130"E 24°39'9.421" N
141 82°22'57.459" E 24°38'37.790" N
142 82°22'35.100"E 24°39'14.610" N
143 82°23'19.014"E 24° 39'33.346" N
144 82°21'52.217"E 24°39' 6.680" N
145 82°21'23.569"E 24°39'51.876" N
146 82°19'20.994"E 24° 40' 26.256" N
147 82°20'22.175"E 24°40'41.525" N
148 82°21' 50.029" E 24° 39' 56.630" N
149 82°22'52.912"E 24°40'1.048" N
150 82°21'25.461"E 24° 41'22.565" N
151 82°23'18.730"E 24° 40' 29.936" N
152 82°23'21.988" E 24°41'17.338" N
153 82°22'38.804" E 24°42' 6.002" N
154 82°21' 53.989" E 24°43'12,984" N
155 82%21'8.079" E 24°44'4.162" N
156 82°22'24.090" E 24°44'39.253" N
157 82°23'19.308" E 24°44' 6.291" N
[58 82°24'11.756" E 24° 43' 30.852" N
159 82°24'5.065" E 24°44'24.172" N
160 82°23'26.416" E 24°45' 11.964" N
161 82°21'40.745" E 24°45'15.431"N
162 82°20'32.235"E 24°45'0.239" N
163 82°20'11.114"E 24°46' 10.329" N
164 82°21'0.722" E 24° 46' 46.499" N
165 82°22'48.661" E 24°47'21.297" N
166 82°22'3.044" E 24° 48'40.770" N
167 82°21'27.205" E 24° 49' 38.515" N
168 82°21'9.422"E 24° 50" 20.283" N
169 82°20'17.198" E 24°51'22.333" N
170 82%20' 15.589" E 24°51'42.319"N
171 82°21'21.974"E 24° 51'24.245" N
172 82°21'43.104" E 24°51'38.199" N
173 82°21'57.058" E 24° 52'3.036" N
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Annexure-II1

. Co-ordinates
S.No. Name of the Village Direction
Northing Easting

1. Sasnai East 24°28°27.52 83%8°40.92
2. Makarbari East 24°34°47.5> 83%25.6”

3. Lauwa East 24°35°20.18" 83°725.97>
4, Biranchuwa East 24°35°52.33” 83°7°39.9"

5. Bhatawari West 24°48°47 52 82°21°22.86"
6. Halia West 24°49°1 34" 82°20736.17"
7. Dighiya West 24°48°7.63” 82°21°32.72>
8. Barbohi West 24°46°34.39” 82%21°29.52”
9, Barhula West 24%6°1.31” 82°20°57.01”
10. Barua West 24%43"28.16” 82%21°46.58"
1. Aura West 24°43°43.07" 82921°29.41”
12. Dhamoli West 24%42°30.89> 82°21°50.04"
3. Gurgi West 24°45%18.29” 82°20.43.62"
14, Kawaljhar West 24% 19> 82%22'30.5
15. Khamarhariya Kala West 24%4°15 36 82°20°57.48"
16. Silhata West 24%40°2.78" 82°22°33.1>
17. Thotha West 24°42°56.92" 82°21°48.24"
18. Phuliyari West 24°%40°19.7> 82°21°1.3”

19. Gajariya West 24°39°53 46 82°20°17.45”
20. Kedwar North 24%51726.82> 82%24°28.84
21. Kharihat Khurd North 24°51°40.75” 82°32°32.03"
22. Devaghata Pandey North 24%52°17.87 82°21°58.68"
23. Kanhari North 24°43°57.94” 82°36°20.64”
24. Semra Kala North 24°%43°37.99" 82°36°3.6”

25, Semra Khurd North 24°44°28 36" 82°36'12.6”
26. Mukha North 24°44°4 .81 82°42°26.57"
27, Parsiya North 24%4°4.63 82°41°35.52"
28. Parasauna North 24°42°20.16" 82°35°23.06"
29, Veerkhrud North 24°43'54.88" 82°38°38.72”
30. Barodhi North 24°44°9 38> 82°42°25.06>
31, Ghuwas North 24%42°25.7 82"39°52.34
32, Ghoriya North 24%43'52.36" 82°38°57.8"
33, Devgarh 2473971325 82"44°15.18"
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34, Majhigawg Mishra North 24°43°33.17” 82%4°11.18”
35. Var North 24%1°16.08” 82%43°27.08"
36. Mohini North 24%3°31.87" 82°43°44.8”
37. Vardiya North 24°40°16.54" 82%43°52.25"
38. Guruwal North 24°39°52.22" 82°46°57.18”
39. Silhat North 24%40°25.93 82°6°11.94
40, Musardhara North 24°40°31.15” 82°49°15.75”
41. Tendui North 24%0°38.42” 82°49°20.75"
42, Dhomkhari North 24°%40711.21” 82°48°30.1
43, Khirihata North 24°39°58.03” 82°48'52,27"
44, Garma North 24°40°46.02" 82%49°41 09"
45, Dhomhar North 24°40°27.59” 82°53°59.96"
46. Oberdeeh North 24%0°42 24" 82%53°50.32"
47, Dugauliya North 24%40.19.38” 82°56°7.3"
48, Judholi colony North 24%40°25.72" 82°57°13.18
49, Raghunathpur North 24%40°25.5” 82'57°45.76*
50. Bahuhar North 24°39°51.34” 82°7°27.32"
51. Basauli North 24°39°54.76> 83°1'7.43”
52. Amauli North 24°39°28 91"’ 82°59°21.55"
53. Baghuari North 24°39°51.91" 82°58759.16°’
54, Tiloli North 24°39°47.27" 82°59°19.21
55. Chhapcca North 24%39°7.99 83°3°21.85”
56. Lodhi North 24%38°57.55" 83°3’14.62"
57. Chopan South 24%31°5.52 83°2’9.38”
58. Bargawa South 24°36°37.04° 82°54°32.8
59, Madain South 24°36'11.92” 82°53°8.81”
60. Chatawar South 24%36°14.4" 82°50°35.56"
61. Semiya South 24%36°32.47> 82°48°43.56"
62. Chhitikpurwa South 243574942 82°49°32.41
63. Kudari South 24"35°55.17 82°47'1.79”
64. Tita South 24°38°45.46" 82%21°35.58"
65. Pedariya South 24°38°29.76” 82°22°37.38”
66. Paudhi Rampur South 24'37°50.02" 82922'2.75"
67. Matwar South 24%44°25 84> 82°28'53.98"
68. Belahi South 24°43°31.73" 82°30°1.62”
69. Kusiyara South 24%43°20.96” 82°30°36.83
70. Nadana South 24°43°3432” 82930°48.24”
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Annexure -1V

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

Number and date of meetings.

Minutes of the meetings: mention main noteworthy points. Attach Minutes of the meeting as separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan

Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone
wise).

(Details may be attached as Annexure)

Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006

{Details may be attached as separate Annexure)

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006.

(Details may be attached as separate Annexure)
Summary of complaints lodged under Section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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ANNEXURE No. 2

o Ty
F. No. 8-86/2012-FC
Government of India
Ministry of Environment & Forests
(F.C. Division)
Paryavaran Bhawan,

CGO Complex, Lodhj Road,
New Delhi — 110519,
Dated: 3/ May, 2013.

To

The Principal Secretary (Forests),
Government of Uttar Pradesh,
Lucknow.

Sub:  Diversion of 129.25] ha of forest land in favour of Uttar Pradesh State Highway
Authority (UPSHA) for widening / upgradation of Varanasi-Shaktinagar section of
NH-3A in Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and Kaimur Wild
life Sanctuary in the State of Uttar Pradesh - regarding.

proposal has been examined by the Forest Advisory Committee constituted by the Central
Government under Section-3 of the said Act.

After careful examination of the proposal of the State Government and on the basis of
the recommendations of the Forest Advisory Committee, the Centra) Government hereby
conveys the ‘in-principle’ approval for diversion of 129.251 ha of forest land in favour of
Uttar Pradesh State Highway Authority (UPSHA) for widening / upgradation of Varanasi-
Shaktinagar section of NH-54 in Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and
Kaimur Wild life Sanctuary in the State of Uttar Pradesh subject to fulfilment of the

following conditions:-

1. Legal status of the diverted forest land shall remain unchanged.

2. (i) The Compensatory Afforestation (CA) over double degraded forest land as
proposed shall be undertaken at the cost of the User Agency.
(ii) The area identified for Compensatory Afforestation shall be clearly depicted on
SOI toposheet of 1:50,000 scale.

3. User Agency shall deposit the Net Present Vaiue (NPV) of the diverted forest land
with the State Forest Department as per the orders of the Hon’ble Supreme Court
dated 30.10.2002, 01.08.2003 and 28,.03.2008 in LA. No. 566 in WP(C) No.

Ly
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202/1995 and the guidelines issued by this Ministry vide letter No. 5-1/98-F C(Pt.ID
dated 18.09.2003 and 22.09.2003 in this regard,

4. Additional amount of the NPV of the diverted forest land, if any, becoming due afier
finalization of the same by the Hon’ble Supreme Court of India on receipt of the
report from the Expert Committee, shall be charged by the State Government from the
User Agency. The User Agency shall furnish an undertaking to this effect.

5. All the funds received from the User Agency under the project shall be transferred to
Ad-hoc CAMPA in saving accounts pertaining to the State concerned.

6.. The User Agency shall arrange to raise strip plantation on either sides of the rosd and
central verge at project case, as per IRC specifications, with maintenance of 7-10
years. The User Agency shall also submit design of providing at least 2-3 rows of
long rotation indigenous species, as per provisions of IRC — SP — 21 2009 (Guidelines
on Landscaping and tree plantation) on either side of the road before final clearance.

7. Wherever possible and technically feasible, the User Agency shall undertake
afforestation measures along the roads within the area diverted under this proposal, in
consultation with the State Forest Department.

8. The reclamation of quarry should be done and completed under the supervision of the
State Forest Department and it shall be afforested completely before the Project is
closed.

9. Overburden shall not be dumped outside the width of the road. The muck generated in
the earth cuttings will be disposed off at the designate dumping sites and in no case
the muck/debris will be allowed to roll down the hill slopes.

10. The User Agency will provide retaining walls, breast walls and drainage as per
requirement to make the slope siable.

11. The User Agency will undertake comprehensive soil conservation measures at the
project cost in consultation with the State Forest Department.

12. The User Agency will assist the State Government in conservation and preservation of
flora and fauna of the area in accordance with the plan prepared by the Chief Wildlife
Warden of the State. Attention will be particularly given to providing safe crossing
and corridors for wildlife species and protecting sensitive habitat like wetlands,
grasslands and woodlands from degradation. Where canopy continuity is required for
particular species, special measures shall be prescribed by the CWLW for providing
crossing points. Where certain trees used for nesting/rookeries of species like ‘birds’
of prey, herons, storks, hornbills, etc. are to be destroyed, alternative structure shall be
provided and the trees transplanted.

13. The User Agency shall not collect any toll from the vehicles carrying forest officers
on duty.

14. The designing of culverts/bridges, if any, over the natural streams/rivers/canals should
be done in such a manner that it does not hamper the natural course of water, does not
give rise to water-logging, and also does not hamper movement of wild animals.

15. Any trees shall be felled only when it becomes necessary and that too under strict
supervision of State Forest Department, and at the cost of the User Agency.

16. No labor camnp shall be established on the forest land. The User Agency shall also
provide fuels preferably alternate fuels to the labourers and staff working at the site so
as to avoid any damage to the nearby forest areas,

17. The boundary of the diverted forest land shall be demarcated on the ground with four
feet high cement concrete pillar with its serial number and forward and back bearing

~-nscribed on it
18.\?12‘?:!:’]3)-¢{u1 and plan shail not be changed without prior approval of the Central
Govenment.
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19. This is subject to the requisite Environmental Clearance and other consequential
clearances, if required.

20. Ex-situ conservation of endemic species of flora/fauna lost/disturbed in the process of
execution of the project may be ensured.

21. No damage to the flora and fauna of the area shall be caused.

22. The user agency in consultation with the State Government shall create and maintain
alternate habitat/home for the avifauna, whose nesting trees area to be cleared in this
project. Birds nests artificially made out of eco-friendly material shall be used in the
area, including forest area and human settlements, adjoining the forest area being
diverted for the project.

23. The forest land shall not be used for any purpose other than that specified in the
proposal and shall, under no circumstances, be transferred to any one without prior
approval of the Central Government,

24. All other conditions proposed by the State Government at the time of submission of
the proposal to the Central Government shall be complied with by the User Agency.

25. The provisions of the Scheduled Tribe and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 shall be complied with in accordance with
relevant Guidelines issued by the MoEF.,

26. Rehabilitation of project affected families, if any, shall be done as per the National
Rehabilitation policy / State Rehabilitation policy whichever is better in consultation
with the State Forest Department at the cost of user agencies.

27. Any other condition that the Add]. PCCF (Central), Regional Office, Lucknow may
impose from time to time for the protection and improvement of flora and fauna in the
forest area.

28. All other conditions under different rules, regulations and guidelines including
environmental clearance shall be complied with before transfer of forest land.

29. The transfer of forest land to the User Agency shall not be affected by the State
Government till formal orders approving the diversion of forest land are jssued by the
Central Government.

31. The User Agency shall submit the annual self-compliance in respect of the above
conditions to the State Government and to the concerned Regional Office of the

Ministry regulariy,

Over and above conditions, the following additional conditions as recommended by
the Forest Advisory Committee and accepted by the Central Government shall be fulfilled
before Stage-I1 approval:-

(i) The user agency shall submit a revised scheme for creation and maintenance of
compensatory afforestation (CA) over 106.391 hectares of non-forest land free
from encroachments/encumbrance and 45.72 hectares of degraded forest land. The
CA scheme shall inter alia contain a Survey of India toposheet, in original, in
1:50,000 scale indicating location and boundary of forest land identified for
creation of CA and suitability/non-encumbrance certificate duly signed by
competent authority. In case estimated cost for creation and maintenance of CA as
per the revised scheme is less than the same indicated in the original proposal,
detailed reasons for the same may also be provided;

(i)  The user agency shall acquire additional non-forest land (except for the portion of
highways passing through Reserved Forest) and provide funds to raise strip
plantation along both sides of road so as to ensure that average width of right of

way of the highways is 45 meters. In case it is not feasible to acquirer entire
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additional non-forest Jand along right of way of the highways, the shortfall may be
met by acquiring non-forest land elsewhere to raise plantations in lieu of the strip
plantations required to be raised along the highways;

(iii)  The State Government shall raise penal compensatory afforestation over degraded
forest land equal in extent to the forest land transferred from the Public Works
Department to the UPSHA without obtaining prior approval of Central
Government under the FC Act; and

(iv})  The user agency shail provide funds for eslablishment of a forest nursery having
the capacity to raise 1 lakh plants per annum in each of the Forest Divisions in
which the forest land proposed for diversion is located to ensure distribution of
seedling to farmers and other villagers at concessional rates.

After receipt of the compliance report on fulfilment of the conditions mentioned
above, the proposal shall be considered for final approval under Secstion-2 of the Forest
(Conservation) Act, 1980. Till receipt of the said final/Stage-1I approval of the Central
Government from this Ministry, transfer of the said forest land to the User Agency shall not
be affected by the State Government.

Yours faithfully,

<4
(B. K. Singh)
Director
Copy to:-

The Principal Chief Conservator of F orests, Government of Uttar Pradesh, Lucknow.,
The Addl. Principal Chief Conservator of Forests (Central), Regional Office, Lucknow.
The Nodal Officer, Forest Department, Government of Uttar Pradesh, Lucknow,

User Agency.
Monitoring Cell, FC Division, MoEF, New Delhj.

Gua.l'd ﬁle m"f_.hv
(B. K. Singh)

\ Director

O U1 0
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ANNEXURE No.3

F. No. 8-86/2012-FC
Government of India .
Ministry of Environment and Forests h
. (¥C Division)

oo e o

Paryavaran Bhawan,
CGO Complex,
Lodhi Road, New Dejhi - ] 10510 1
" 4 Dated: 14™ November, 2013
To
The Principal Secretary (Forests),
Government of Uttar Pradesh,
L.ucknow,

Sub:  Diversion of 129.25) ha of forest land in favour of Uttar Pradesh State Highway Authority
(UPSHA) for widening/ upgradation of Varanasi-Shaktinagar section of NH-5A in
Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and Kaimur Wild life Sanctuary in
the State of Uttar Pradesh,

Sir,
ed to refer to the State Government of Uttar Pradesh’s letter no. 2636/ 14-2-2012-

I am direct
800 {70)/2012 dated 12.10.2012 on the above mentioned subject seeking prior approval of the
Central Government under Section-2 of the Forest (Conservation) Act, 1980. Alter careful

the said Act, ‘in-principle’ approval was granted vide this Ministry’s letter of even number dated
31.05.2013 subject to fulfilment of certain conditions prescribed therein. The State Government has
furnished compliance report in respect of the conditions stipulated in the ‘in-principle’ approval and
has requested the Central Government to grant final approval.

In this connection, T am directed to say that on the basis of the compliance report furnished by
the State Government vide Nodal Officer (FCA) Forest Department, Uttar Pradesh’s letter No. 477/ 1C-
Lucknow dated 3.09.2013, final approval of the Central Government js Fiéreby granted under section-2 of
the Forest (Conservation) Act, 1980 for Diversion of 129.251 ha of forest fand in favour of Utgar Pradesh
State Highway Authority (UPSHA) for widening/ upgradation of Varanasi-Shaktinagar section of NH-5A in
Mirzapur, Sonbhadra, Obra, Renukut Forest Divisions and Kaimur Wild [ife Sanctuary in the State of Uttar
Pradesh subject to fulfilment of the following conditions:

{i) Legal status of the diverted forest land shall remain unchanged;

(i) Compensatory afforestation over the degraded forest land of 45,72 ha i.c. twice in extent to
the forest land being diveriéd (22.86 ha; ownership of which rests with UPSHA) and over
equivalent non-forest fand m liev of 106.391 ha of forest land being diverted (ownership
of which rests with the State Forest Departiment), shall be raised and maintained by the
State Forest Department£-om the funds already deposited by the User Agency;

{(1if) The non-forest land transferred and mutated in favour of the State Fores Department
shall be notified by the State Government as RF under Section-4 or PF under Section-

29 of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest

7 latest within a period of six months from the date of issue of this letter. The

ce in this regard along with a copy of the original

,Q/
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(v)
(vi)

(vii)

{viii)

(ix)

(x)

(x1)

{xi)
(xiii)

(xiv)

(xv)

notification declaring the non-forest land under Section 4 or Section 29 of the Indian
Forest Act, 1927, as the case may be, within the stipulated period to the Central
Government for information and record;

The User Agency shall pay the additional amount of NPV, if so determined, as per the
final decision of the Hon’ble Supreme Court of India;

Plantation should be raised and maintained over an area of 19.05 ha identified by the State
Government in lieu of strip plantation as per the approved scheme from the funds already

deposited by the user agency;

Wherever possible and technicallly feasible , the user agency shall undertake afforestation
measures along the road within the area diverted under this approval. in consultation with
the State Forest Department at the project cost

The layout plan of the proposal shall not be changed without the prior approval of the
Central Government.

No tabour camp shall be established on the forest land; Y

‘The forest land shall not be used for any purpose other than that specified in the proposal
and under no circumstances be transferred to any other agency, department or person

The reclamation of quarry should be done and completed under the supervision of the
State Forest Department and it shall be afforestation completely before the project is

closed.

Overburden shall not be dumped outside the width of the road. The musk generated in
the earth cutting will be disposed off at the designate dumping sites and in no case the
musk/debris will be altowed to roll down the hill siopes.

‘The user agency will provide retaining walls, breast walls and drainage as per
requirement to make the slope stable.

The user agency will undertake comprehensive soil conservation measures al the
project cost in consultation with the State Forest Depar_tglent.
%

The user agency will assist the State Government in conservation and preservation of
flora and fauna of the area in accordance with the plan prepared by the Chief Wildlife
Warden of the State. Attention will be particularly given to providing safe crossing and
corridors for wildlife species and protecting sensitive habital like wetlands, grasslands
and woodlands from degradation. Where canopy continuity is required for particular
species. Special measures shall be prescribed by the CWLW for proving crossing
poirits . Where certain trees used for nesting/rookcries of species like ‘birds® of prey.
herons, storks, hornbills, etc. Are by be destroyed, alternative structure shall be
provided and the trees transplanted.

The user agency Stiall not collect any toll from the vehicles carrying forest officers on
duty.

“(Xvi) ; %‘h designing of culverts/bridges, if any, over the natural streams/rivers/canals should

é-d e in such a manner that it does not hamper the natural course of water, does not
to water-logging, and also does not hampcr movement of wild animals.
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{xvii) Any tree shall be felled only when it becomes necessary and that too under strict

(xix) The boundary of the diverted forest land shall be demarcated on the ground with four
feet high cement concrete pillar with its serial numbers and forward and back bearing
inscribed on it,

(xx) Ex-situ conservation of cndcmic“species of flora/fauna lost/disturbed in the process of
execution of the project may be ensured.

(xx1) No damage to the flora and fauna of the area shall be caused.

(xxii) The user agency in consultation with the State Government shall create and maintain

supervision of State Forest Department, and at the cost of the User Agency.

_(xviii) No labour camp shall be established on the forest land. The User agency shall also

provide fuels preferably alternate fuels to the labourers and staff working at the site so
as to avoid any damage to the nearby forest areas.

alternate habitat’home for the avifauna, whose nesting trees area to be cleated in this
project. Birds nests artifictally made our of eco-friendly material shall be uséd in the
area, including forest area and human settlements, adjoining the forest area being.

(xxiii}) The user Agency shall submit the annual self —compliance in respect of the above

conditions to the State Government and to the concerned Regional Office of the
Ministry regularly.

(xxiv) Any other condition that the concerned Regional Office of this Ministry may stipulate,

from time to time, in the interest of conservation, protection and development of forests &

wildlife;

(xxv) The User Agency and the State Government shall ensure compliance to provisions of the
all Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to
the project.

Yours fajthfully,

Capy to:-

I The Principal Chief Conservator of Forests Government of Uttar Pradesh, Lucknow.

2. The Addl. PCCF(Central), Regional Office, Lucknow.

3. The Neodal Officer (FCA), O/o the PCCF, Government of Uttar Pradesh, Lucknow.

4. The Chief General Manager {Land Acquisition), National Highway Authority of India,
Ministry of Road Transport & Highway, G-5 & 6, Sector-10, Dwarka, New Delhi — 110 0075,

5. User Agency (UPSHA 4% Floor Kisan Mandi Bhawan Vibhuti Khand Gomi; Nagar Lucknow -
226010)

6. Monitoring Cell, FC Division, MoEF, New Delhi.

7. Guard file,

(Priya Ranjan)
o/ [ Sr. Assistant Inspector General of Forests
&

A LU

[_ %
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ANNEXURE No. 4

I""

No.01-87-2023-WL

Government of India
Ministry of Environment, Forest and Climate Change
(ESZ-Division)
Indira Paryavaran Bhawan,
Jor bagh Road, Aligunj,

New Delhi-110003
Dated:30.10.2023

To,
The Chairman Monitoring Committee/ District Collector
DM Office, Lodhi, Sonbhadra, U.P.
Pin-231216

Sub: OA No 636 of 2022 NGT (PB) titled as “Ashish Chaubey Vs ACP Tollways
Pvt. Ltd. and Ors.” in the Hon’ble NGT, Principal Bench, Delhi — reg.
Sir,
In reference to the above mentioned subject, I have been directed to state that the above

captioned matter has been filed wherein Ministry has been impleaded as Respondent No.2
and the Hon'ble Tribunal has directed that :-

“We direct the MoEF&CC to examine the matter and take action according to
law, in addition to calculation and realization of environmental compensation. F urther, in
case of violation and constructions against the conditions in violation Eco-Sensitive Zone,
structure, if requires to be demolished, must be demolished and remedial measures be taken
according to the rules. Further action taken report be filed by the MoEF&CC and NHA]I
within two months by e-mail at judicial-ngt@gov.in preferably in the Jorm of searchable
PDF/OCR Support PDF and rot in the form of Image PDF. "

2. Inview above, it is requested to conduct a site visit and take appropriate action in the
matter and the same be intimated to this Ministry. It is also requested that an gffjcer not
below the rank of DIG/Sci ‘D’ be deputed alongwith the monitoring committee of the ESZ

for site visit. A site visit report may kindly be submitted within 15 days.

i

/

/5]//
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This issues with the approval of the competent authority
Encl:-

(i) Copy of Joint Committee report
(i)  Copy of Order dated 22.08.2023

Copy to: -
DDG(F), 11* Floor Kendriya Bhawan Sector H aligunj Lucknow

v

Yours Faithfully,

Ao 03? (\0\05
(Dr. nﬁ'?loon)
Joint Director/Sdjentist ‘D’
ESZ Division,
Ph. 011-20819181,
Email: joon.veenu@@eov.in
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407 ANNEXURE No.5

Report in compliance of Hon’ble Tribunal order dated 22.08.23 in the
matter of O.A. no. 636 of 2022 titled Ashish Chuabey Vs A C P Tollyways
Pvt Ltd. & Others

The Hon’ble Tribunal was pleased to pass the order dated 22.08.2023, relevant para
reads as:

“......4. The report submitted by the joint Committee and the DFO reveals the serious
violations of Environment Protection Rules by contractor.

5. Learned Counsel appearing for the State had submitted that actions are being taken
by the persons who have violated the conditions, We direct the MOEF&CC to examine the
matter and take action according fo law, in addition to calculation and realization of
environmental compensation. Further, in case of violation and constructions against the
conditions in violation Eco-Sensitive Zone, structure, if requires to be demolished, must be
demolished and remedial measures be taken according to the rules. Further action taken
report be filed by the MoEF&CC and NHAI within two months by email at
Jjudicialngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in
the form of Image FDF........ »

In compliance of above order, meetings were convened under the Chairmanship of
Deputy Director General, Ministry of Environment, Forest & Climate Change, Regional
Office, Lucknow along with Dr. Prachi Gangwar, Deputy Inspector General of Forest,
Dr. Pranay Misra, Assistant Inspector General of Forests with Shri Arvind Yadav, DFO
Kaimur, Shri Kunj Mohan Verma, DFO, Sonbhadra, Shri Umesh Gupta, Regional
Officer, UPPCB, Sonbhadra. None present for the District Administration.

During the mectings held on 21.11.2023 & 30.11.2023, it was unanimously decided
that certain information is needed to comply the Hon'ble Tribunal order which is as
follows:

1. The initial layout plan of the user agency on which the approval was taken 8
revised layout plan.
(Action required from DFO, Sonbhadra)

2. DFO & User Agency to confirm, how much deviation in respect of diversion of
forest land, as per approved FC, has been done.

(Action required from DFO, Sonbhadra)

3. Number of tress proposed for felling as per approved FC. Number of trees
actually felled, due to change in layout plant?

(Action required from DFO, Sonbhadra)

4. Whether the Environmental Clearance is required in this project or not?

(Action required from RO, UPPCB, Sonbhadra)
Page lof4



S. Whether any conditions of ESZ hotifications are violated or noet» If not then the
certificate of Don-violation hag tg be submitted by DFQ,

(Action required from DFoO, Kaimur)

6. Due to change of layout plan, the approval accorded under FCA has to be
modified. Also, since the violation has been Committed, the name of authority
résponsible for violation needs to be Communicated tq initiate action under
FCA.

(Action required from DFoO, Sonbhadra]
The reply a5 submitted by DFO, Sonbhadra vide letter dateq 20.12.2023 is as follows:
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which it was observed that the project did not come under the purview of EIA
Notification 2006 as amended on April,2011,

(Copy of letter dated 20.12.2023 is annexed as annexure no. R2)

Following observations were made after discussion/ meetings with the concerned
officials and user agency

(i) User agency has constructed toll plaza by changing the approved layout plan
in contravention of provisions of Forest (Conservation) Act rules & guidelines.

(ii) However, it is observed that there is no change in total forest area involved in
the project.

(iti) It is also observed that no additional tree felling has been carried out due to
change in layout plan

(iv)  As informed by User agency, EC is not required in this project ( as per
annexure-R2) , there is no violation of Environment Protection Act.

{v) DFO, Kaimur vide letter dated 29.12.2023 has informed that the project
comes in the Eco-sensitive Zone of Kaimur Wild Life Sanctuary and the user
agency did not take the requiste permission from the Monitoring Commiittee
as per para 5 of gazette notification no. $.0.891 (E} dated 20.03.2017 of
Ministry of Environment, Forest & Climate Change, New Delhi

(Copy of letter dated 29.12.2023 is annexed as annexure no. R3)

Conclusion:

a) MoEF&CC, RO, Lucknow thus in compliance of Hon’ble NGT order recommends that
the following compensation may be imposed for violation of Forest (Conservation) Act-

Penal NPV equal to Stimes of NPV of forest land which has been utilized for construction
of Toll Plaza also User Agency may be asked to deposit money for plantation {on forest
land) on double the area used for construction of Toll Plaza.

DFO, Sonbhadra may raise demand note accordingly for deposition of levies in
Compensatory Afforestation Fund Management and Planning Authority (CAMPA)

b) As per the gazette notification regarding Eco-Sensitive Zone of Kaimur Wild Life
Sanctuary no. 8.0.891 (E)  dated 20.03.2017 of Ministry of Environment, Forest &
Climate Change, New Delhi para 3 (1) (b) which read as:

“Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone
may be permitted on the recommendation of the Monitoring Committee, and with the prior
approval of the competent authority under Regional Town Planning Act and other rules
and regulations of Central/ State Government as applicable, to meet the residential needs
of the local residents such as:

i Widening and strengthening of existing roads and construction of new roads;
it. Construction and renovation of infrastructure and civic amenities;

Page 3 of4
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i Small scale industries not causing Ppollution;

iv Cottage industries including village industries convenience storeg and locqg]
amenities Supporting eco-tourism including home stay; and
v Promoted activities and given under bara 7.7

?'ﬂ CE
m@kangwar)

Deputy Inspector General of Forest (Central)
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MINISTRY OF ENVIRONMENT., FOREST AND CLIMATE CHANGE
NOTIFICATION
New Dellii, the 20th March, 2017

S.0. 891{E).  WHEREAS, a draft notification was published in the Gazete of India, Extraordinary,
vide notification of the Government of the Tndia in the Ministry of Environment, Forest and Clinate Change
number $.0. 2601(1:). dated 22 September, 20135, inviting objections and suggestions lrom all persons hkely
1o be affected thereby within the period of sisty days from date on which copres ol the Gazette containing the
said notification were made available 10 the public:

AND WHEREAS, objections and suggestions received trom all persons and stakeholders in
response to the drafi notification have been duly considered by the Central Governiment,

WHEREAS Kaimur Wild Life Sanctuary situated in the Mirzapur and Soncbhadra distiiets of Uttar
Pradesh lying between 24°27°517°N to 24'52°0.97'N and 24"38°19.11°N to 24"39°9.057N latitudes and
£2720°15.307°F 1o 8370872337 and 82"44°30.97°F 10 82°45°0.07 1+ longitudes is spread over an area ol
300,73 Sq. kn

AND WHEREAS, Kaimur Wild Life Sunctuary offers natural habuat for Black Bucks (dimedope
cervicapra). Sloth Bears (Melursws wisinas). Wild Boars Sy serofa). Striped Hlvena (Hvaena Ivacna).
Sambhar (Rise wnecolor), Pangohin {Manis crassicandata ). Indian Yox (Vudpes bengalensis), ackals (Caniy
areretts). Apes, Spotted Deer (Avee avisy and Chinkara (Gazella benpernir). There are a number of water bodies
and a number of species of land amnd water birds. Al the major orders of Reptilia are represented o this
sanctuary. These include the Monitor Lizard (Furanns sp.}), Cobra (Opluophagies Hennedr), Common Krait
(Bungarus caeruleus), Russchl's Viper (Daboia), Rat Snake (Panthrophis bsoleqs) and Pythons (Pvihon sp.}
I'resh water crocediles are found in the Belin and Bakhbar rivers.

AND WHEREAS, it is necessary to conserve and protect the arein the extent and boundaries of
which are specified in paragraph 1 of this notification around the protected arca of Kaanur Wildhife Sanctuary
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as Eco- sensitive Zone trom ccological and environmental point of view and to prohibit industries or class of
industries and their operations and processes in the said Eco-sensitive Zone,

NOW THEREF ORE, in excreise of the power conferred by sub section (1) and clauses (v) and (xiv})
of sub-section (2) and sub-section (3) of section 3 of the Environment ( Protection) Act 1986 (29 of 1986) read
with sub-rule (3) of rule 5 of the Eavironment (Proteetion) Rules, 1986, the Central  Government herehy
notifies an area to an extent of | km all around the boundary of Kaimur Wildlife Sanctuary in the State of
Udar Pradesh as the Kaimur Wildlife Sanctuary Eco-sensitive Zone (herein after referred to as the Eco-
sensitive Zone) details of which are as under, namely:-

L. Extent and Boundaries of Eco-sensitive Zone.- (1) The extent of Eco-sensitive zone shall be | km all
around the boundary of Kaimur Wildlife Sanctuary, with an area of 475,102 Sq. Km.

(2)  The map of the Eco-sensitive Zone adong with latitudes and longitudes and GPS coordinates 15 appended
as Annexuge I

{3} The details of GPS coordinates of the points along the boundary of the Kaimur Wildlife Sanctuary and jts
Eco-sensitive Zone are appended as Annexure-1],

(3Y  The lst of 70 villages falling in Eco-sensitive Zone along with GPS coordinates is appendded as
Annexure-III,

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of
the Ecuo-sensitive Zone prepare, a- Zonal Master Plan, within g period of two years from the date of
publication of final notification in the Official Gazette, in consultation with local people and adhering 1o (he
stipulations given in this notification for consideration and approval of the Competent authority in the State
Government,

(2)  The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Governmeny in
such manner as 15 specified in this notification and also in consonance with the relevant Central and
State laws and the guidelines issued by the Central Governmen, if any,

L] r - ' . ) .
(3) The Zonal Master Plan shall be prepared consultation with the following State Drepartments,
for ntegrating the ecological and ey tronmental considerations into the said plan:

i. Environment,

il Forest and Wildlife,
iii. Agricultie,
. Revenue,

v, Urban Developmen,
Vi, Tourism,

vii, Rural Development,

viii. Irrigation and Flood Control,
ix. Municipal
X, Panchayaii Raj
Xi. Public Works Department,

(4) The Zonal Masier Play shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specitied in this notification and the Zonal Master Plan shall
factor in improvement of gJi infrastructure und achivities to be more efticient and cco-friendly.

() The Zonal Master Plan shap) provide for restoration of denuded arcis, conservation of existing
water bodies, management of catchment areas, watershed maagement. proundwater management,
soil and noisture conservation, needs of loeal community and such ofher #spects ol the cealogy and
environment that need attention,

23




691
- 435

20 THE GAZETTE OF INDIA | EXTRAORDINARY [ParT I1—88C. 3(1)]

{6} The Zonal Master Plan shall demarcate all the extsting worshipping places. village and urban
scttlements, types and Kinds of fovests. agricultural arcas, lertile lands, green arca. such as, parks and
like places. horticultural areas, orchards, takes and other water bodies and also with supportiing maps.
The Plan shall be supported by Maps giving details of existing and proposed land use features.

{7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as (o ensure Eco-friendly
developiient for livelihood security of local communitics.

(%) The Zonal Master Plan shalt be a reference document for the Monitoring Committee for carrying
out its functions of monitoring vide the provisions of this notitication.

3 Measures to be taken by State Government.-The State Governmient shall ke the following
measures tor giving eftect to the provisions of this notificaiion, namely:-

{1} Land use.-

{a) Forests, horticulture freas. agriculwral arcas, parks and open spaces carmarked for recrcational purposcs
in the lco-scusitive Zone shall not be used or converted into arcas for major commercial or sndustrial
activities. Such areas shall be clearlv defined in the Zonal Master Plan along with maps.

{b) Provided that the conversion ol agrnicultural and other lands within the Eco-sensiive Zone may be
permutted on the recommendation of the Monitoring Committee. and with the prior approval of the
compelent authority under Regional Town Planning Act and other ndes and regulations of Central: State
Giovernment as applicable. 1o meet the residemial needs of the local residents such as:

i. Widening and strengthening of existing roads and construction of new' roads:
ii. Construction and renovation of infrastructure and civic amenities:
1w Small seale industries not causing pollution;

iv. Cottage industries  including  village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and
v. Promited acnvities aud piven under para 7.

{¢) Provided further that no use of trebal land shall be pernutted for commercial und industrial development
activities without the prioy approval of the of the competent authority under Regional Town Planning Act
and other rules and regulations of State Government and without compliance of the provisions ol article
344 of the Constittion or the Taw for the time being in force, including the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

(d) Provided also that any error appearing i the land records within the Feo-sensitive Zone shall be
carrected by the State Government, aller obtaining the views of Monitoring Committee, once in cach
case and the correction of said error shall be intimated 1o the Central Government in the Ministry of
Environment, Forest and Climate Change:

(¢} Provided also that the above correction of error shall not include chiange of land use in any case exeept as
pravided under this sub-paragraph.

(f) Elions shall be made to reforest the unused or unproductive agricultural arcas with aflorestation and
habitat restoration activilics.

{2) Natural springs.- The catchment arcas of all natural springs shall be identified and plans tor ther

conservation and rejuvenation shall be incorporated in the Zonal Master P and the catchment area plan

shall be drawn up by the State Governent in such a manner as to prohibit development activities at or near
these areas as whieh are detrimental 1o such arcas.

(3) Tourism. (2) All new eco-tourism activities or expansion of existing toursm activities within the lico-

Sensitive Zone shall be as per the Tourism Master Plan for the Eeo-sensitive Zone,

(b} The Eco-Tourismy Master Plan shall be prepared by Department of Tourism in consultation with Stade

Departments of Environment and Forests.

e
(¢) The Tourisin Master Plan shall form a compofient of the Zoiml Master Pl
e S

s, Lo § 270 ]
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:
{d} ~ The activities of eco-tourism shall be regulated as under, namely:—

(i) No new construction of hotels and resorts shall be allowed within | km from the boundary of the
Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance of
I km from the boundary of the Wiidlife Sanctuary il the extent of the Eco-sensitive Zone, the
establishment of new hotels and resorts shall be allowed only in pre-defined and designated arcas for
Eco-tourism facilities as per Tourism Master Plan,
(i} all new tourism activitics or expansion of exisling urism activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issucd by the Central Government in the Ministry of
Environment, Forest and Climate Change and the eco-tourism guidehnes issued by National Tiger
Conservation Authority (as amended from time 10 time) with emphasis on eco-fourism:

(m)  Until the Zona! Master Plan is approved, development for tourism and cxpansion of existing
tourism activitics shall be permitted by the concerned regulatory authoritics based on the actual sile
specific scrutiny and recommendation of the Monitoring Commitiee

{4 Natural heritage.- All sitos of valuable natural heritage in the Eco-sensitive Zone. such as the gene pool
reserve arcas, rock formations, waterfalls, Springs. gorges, groves, caves, points. waiks, rides, ¢liffs, ete. shall
be identificd and preserved and plan shall be drawn up as part of the Zonal Master Plan,

(3) Man-made heritage sites.- Buildings, structures, artelacts, arcas and precinets  of historical,
architectural, aesthetic, and cultural significance shall be indentified in the Leo-sensitive Zone and plans for
their conservation shall be prepared as part Zonal Master Plan,

(6} Noise pollution.- The Environment Department of the State Government or State Pollution Control
Board shall implement the regulations for control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions stipulated of the Noise Pollution (Regulation And Control) Rules, 2000 under the
Linvironment (Protection) Act, 1986

{7} Air poltution.- The Environment Department of the State Government or State Poliution Control Board
shall implement standards an regulations for the control of air pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act. 198] (14 of 1981) and
the rule made thereunder,

{8) Discharge of efflucnts.- The discharge of treated effluent in Leo-scnsitive Zone shall be n accordance
with the provisions of the General Standurds for Discharge of Environmental Pollutants covered under
Environmental (Protection) Act, 1986 and rules made therein, -

{9)  Solid wastes, - Disposal of solid wastes shall be as under:-

{i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the
Selid Waste Management Rules, 2016 published by the Government of India inn the Ministry of Environment,
Forest and Climate Change, vide notification number $.0. P357 (L), dated the S™ April, 2016 as amended
from time to timge;

(i) the local authoritics shall draw up plans for the segregation of solid wastes inte biodegradable and non-
biodegraduble components:

{iii) the biodegradable material shall be recyeled preferably through composting or vermicullure;

(iv) the inorganic material may be disposed in an environmentally acceplable manner at sitels) dentified
outside the Feo-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Feo-
sensitive Zone.

(10 Bio-niedical waste.- The bio-medical waste disposal in the Fco-sensitive Zone shall be carried ouwt
i accordance with the provisions of the Bio-Medijcal Waste Management Rules, 2016 published by (he

Government of India in the Ministry of Environment. Forest and Climate Chanpe vde notilicotion numbe
1 } a
LS R 343 (L), dated the 28™ Maich, 2016, as amended from time to time.

(1) Plastic Wastc Management:- The Plastic Waste Management in the Eco-sensitjve Zone shall be carried
out as per the provisions of the Plastic Waste Manapement Rutles, 2016 published by the Government of Indra

LCIARTDN
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in the Ministry of Environment. Forest and Climate Change vide notification number G.S.R 340 (E). dated the
18th March, 2016, as amended trom time to time.

(12} Construction and Demolition Waste Management:- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shall be carricd out as per the provisions of the Construction and
Demwlition Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and AClimate C]mm_g vide notification number G.S.R 317 (E), dated the 29th March,
2016. as amended from time to time.,

(13) Vehicular traffic. - The vehicular movement of traffic shall be regulated m a habitt friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and dll such time as the
Zonal master plan is prepared and approved by the Competent Authonty in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Act and the rules
and regulations made thereunder.

{14) Industrial Units- {i) On or afler the publication of this notification in the Official Gazenle, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone.

{ii) Only non-poliuting industrics shall be allowed be established within ESZ vide Central Pollution Board's
calegorization.

(15) Protection of Ehill Stopes.- The protection of hill slopes shall be as under:

{2} The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.

() No construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitied.
16. The Central Governtment and the State Government shall specity other measures, if it considers necessary,
in iving cliect to the provisions of this netification.

4, Prohibited, R’ugulntcd and Promoted Activities

All activities in the Eco sensitive Zone shall be governed by the provisions ol the Envicomuent (Protection)
Act. 1986 (29 of 1986) and the rules made thereunder and be regulated in the manner specified in the Table
below, namely:—

TABLE
5.No. Activily Remarks
{6} (2} (3}
Prohibited Activitics
1. Commuereial Mining, stone quarrying and [ ) All new and existing tminor and major minerals),

stone suarrving and crushmg wnits are prohibited with
immediate effect except for mecting the domestic needs
ol bona fide local residents including diggimg of carth {or
construction or repair of houses and for manuticture o
country tiles or bricks for housing and for ether aclivities.
(b} The mining operations shall — be cirried owtin
accordunce with the order of the THon'ble Supreme Court
dated BLO82006 in the matler of TN, Godavannan
Thirumulpad Vs, UOL in W.IL(C) No.202 ol 1995 and
dated 250402014 in the mater of Goa Foundation Vs
L0 in W.(C) Nud35 ol 2012,

crishing units.

Nuo new or expansion of u\lsnng suw mills shadl be

o Setting up of saw mills.
permitted within the Feo-sensitive Zone e
3 Setting up of industrics causing witer a1 air | No new or expanstion off pnllulm;, industries m the Eco-
or suil or amse pollution. sensitive Zone shall be permitted )
4 Establishment of new nuor hydrogleetric | Prohibited — {except as otherwise  provided} as per
projects suud nnigation projects applicuble laws. - B ) ~ .
5. Use, production ot proce -n||11_- ul any Irohibited  (exeept as otherwise  provided) as per
harardous suhstances A Toapplicable Jaws,
! ‘ 8 f "
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Discharge of untreated effluents and solid
waste in patural water bodics or land area.

Prohibited (except as  otherwise provided) as per
applicable laws.

New wood based industry.

No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based indusiry may continue
as per law;

Provided turther that renewal of licenses of existing saw
mills shall not be done on their expiry period.

8

Establishimemt of largesscale  commercial
livestock and poultry farms by firms,
corporite. companies.

Prohibited (cxcept as  otherwise provided) as  per
applicable laws cxeept for meeting local needs.

Setting up of brick kilns.

2

Prehibited (except as  otherwise  provided) as  per
applicabie laws.

Regulated Activities

10.

Establishment of hotets and resorts,

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the Protected
Arca or up (o the extent of Eco-sensitive zone, whichever
is nearer, except for small wmporary structures for Feo-
tourism activities.

Provided that, beyond one kilometer from the boundary
of the protected Area or upto the extent of Eco-sensitive
zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity
with the Tourism Master Plan and guidelines as
applicable.

Construction activitics.

{a} No new commercial construction of any kind shall be
penmilted within one Kilometre from the boundary of the
Protected Area or upto extent of the Eco-sensitive Zone
whichever is nearer;

Provided that, local people shall be permitied 1o
underlake  construction in their land for their use
including the activities listed in sub paragraph {1} of
paragraph 6 as per building byclaws,

() Provided that the construction activity related to small
scale industnies not causing pollution shall be regulated
and kept at the minionwm, with the prior permission from
the competem authority as per applicoble rules and
regulations, il any

Extraction ol ground water

Regulated under applicable laws 10 meet the drinking
water or agricultural requirement of locals.

Felling ol trees,

() There shall be no felting of trees on the (orest or
Guvernment or revenue or private fands without privr
periission of the competent authority in the State
Government,

(b} The felling of 1rees shall be regulated in accordance
with the provisions of the concerned Centeal or Stale Act
and the rules made thercunder,

Ercction ol eleetrical and comnunication
towers and laying of cables and other
infrastructures

Regutated under applicable aw, Uielerground cabling
may be promoted.

Infrastructure including civic smenities

Shall be dene with mitigation measures, as per applicable
laws. rules and regulation and available puidelines.

Widening and strengthening of existing
roads and construction of new reads.

Movement o vehicular walTic an night,
p

Shafl be done with mitigation measures, as per applicable
laws, rules and repulation and available guidehnes
Regulated for commercial purpose, under applicable
laws.

18.

[ntroduction of exotic species.

Regulated under applicable laws,

19,

Uses of Plastic carry bags.

Regulated under applicable laws,
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20. Protection ol hill slopes and river banks.

Reguluted under applicable Taws

It Discharge of treated cffluems in matural
wiater hodies or Eind arca.

The discharge of treated eMuent shall be regulated as
per appheable lawgs, Efforts shall be made 0 recyeleire-
use the treated eMaent,

22 Cammuercial Sign boards and hoardings. Regulated under applicable laws,
23 Small  scale  mdustries  nol causing | Non polluting, non-hazardous. small-seale and service
pollution. industry, agricutture, floriculture, horticulture or agro-
based mdustry  producing  products from indigenous
poods from the Leo-sensitive Zone, and which do not
vase any  adverse impact on o eovirgnient shatl be
permitted.
24, Collection ol Forest produce or Non- | Regulated under applicable laws.
Timber Forest Produce (NTFP).
25 Air and Vehicular Pollution Regulations for the control of air pollution in the Eco-
sensitive Zone in accordance with the provisions of the
Air {(Prevention and Control oi Pollntion) Act, 1981 {14
of 1981} and rules made thereunder shall be complied
with,
26. Noise pollution Control of noise pollution in the Eco-sensitive Zone shall
be 1in accordance with the provisions stipulated of The
. Noise Pollution {Regulation And Ceontrol) Rules, 2000
under the Environment (Protection] Act, 1986
27. Open Well, Bore Well cic. for agriculture | Regulated and the activity should be strietly monitored by
or other usage the appropriate authornty,
28. Solid Waste Management, Management of solid waste shall be as per the provisions
of the Solid Waste Manasgement Rules, 2016 under
Environment {Protection) Act, 1986,
29, FEco-tounsm Repulated under applicable tws,
30 Undenaking  activities related  to eco- | Regulated under applicable Luws.

wunsm lthe  over-flvimg the Wildlife
Sanctuary  Arca by awerndt. hot-ur
baltoons.

Promoted Activilies

il Ongaing  agricunlure and  horticulre
practices by local communites along with
dairies,  dairy Tarming.  aquacubiure and

Shall be actively promoted.

fisherics.
ek Organic farming, Shall be actively promoied,
3 Adoption ol green technology  for all | Shall be actively promoted.
actvitics, -,
REN Cottage  industries  including  village | Shall be actively promoted.
Artisans.
35, Rain wiiter hawvesting Shall be actively promoted.
16. Use of rencwable energy sources Shall be actively promoted.
37 Agro Forestry Shall be actively promoted,
38, Envirunmentil Awareness Shall be actively promoted.
39 Skill Development Shall be actively promoted.
40, Resteration ol Degiaded Land! Forests Shall be acusely promoted.

Habitn

%8
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5. Monitoring Committee:-

The Central Government hereby constitutes a Monitoring Committee, lor cffective monitoring of the Eco-
sensitive Zone falling in the State of Uttar Pradesh, which shall comprisc of the following namely:-

1. Commissioner. Mirzapur Chairiman
28 A representative of District Magistrate, Sonbhadra Member
3 A representative of Disirict Magistrate, Mirzapur Member
4. Regional Officer, Lttar Pradesh Pollution Control Board. Sonbhadra or Mirzapur Member
5. Senior Fown Planner of the aren Muember
6. One representative of Non-Governmental Organisation (working in the fickd of Member

chvironnent and heritage) to be nominated by the State Government for a period of
thiee years.

1. One expertin the ares of ccology and environment 10 be nominated by the State Menmber
Government {or a penod of one year

8. Member of State Biodiversity Board Member

9. Deputy Conservator of Forests, Kaimur Wildlife Division Member Seerctury

6. Terms of Reference:

n The tenure of monitoring committee shall be for three years.

(2) The Monitoring Committeg shall montor the compliance of the provisions of this Notification.

(3} The activities that are covered in the Schedule 1o the notification of the Government of India in the
crstwhile Ministry of Environment and Forests number $.0. 1533 (L), dated the 14" September,
2006, and arc falling in the Eco-sensitive Zone, except for the prohibited activitics as specified in the
Table under paragraph 4 thereol! shall be scrutinized by the Monitoring Committee based on the
actual site-specific: conditions and referred to the Central Government in the Ministry of
Environment, Forests and Climate Change for prior environmental clearances under the provisions
of the said notilication,

(4) The activitics that are not covered in the Schedule 1o the notification of the Government of India in
the erstwhiic Ministry of Environment and Forests number $.0. 1533 (E), dated the 14" September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activitics as specificd in the
Table under paragraph 4 thereof, shall be serutinized by the Monitoring Commitiee based on the
actual site-specific conditions and referred to the coneerned Regulatory Authoritics.

{5) The Member Seeretary of the Monitoring Commitlee or the concemed Colicetor(s) or the concetned
park Deputy Conservator of Forests shall be competent o file complaints under section 19 of the
Enviromment (Protection) Act. 1986 against any person who contravenes the provisions of this
notification.

(0} The Monitoring Committce may invite representatives or experts from concerned Departiments,
representatives from Industry Associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issuc to issue basis,

{7 The Monitoring Committee shall subnuit the annual action taken report of its activities as on 317
March of every year by 30" June of that year 10 the Chief Wildlife Warden of the State as per pro-
forma appended af Annexure-IV.

i8) The Central Government in the Ministry of Environment, Forests and Climate Change may pive
such directions. as it deems fit, to the Monitoring Committee for effective discharge of its functions

7. The Central Government and State Government niay specify additional measures, it any, for giv ng

effect to provisions of this notification,

R The provisions of this notifieation chall be subject 1o the arders, i any, paseed, o o be pavaszoal, by

the Hon'ble Supreme Court of India or the High Court or National Green Tribunal
[F. Nu. 23/11 2201 5-E82-R[F]

LALIT KAPUR, Scientist 'G”
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Annexure-l
Map of Eco-Sensitive Zone of Kaimur Wildlife Sunctuary with GPS coordintes
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Annexure-Ii

GPS Coordinates of Kaimur Wild Life Sanctuary, Sonbhadra/ Mirzapur, Uttar Pradesh

BOUNDARY COORDINATE LIST OF KAIMUR WILDLIFE DIVISION
DISTRICT -MIRZAPUR / SONBIIADRA

1D Longitude Latitude

] B2°20044.537"E 24752 44.470" N
2 §2°22' 16.560" E 247 52 34.479" N
3 827 23" 28.326" E 247 52'8.018" N
4 82°24' 3.157"E 24° 501 59.364" N
5 82725 [3.151" E 247 500 42.154" N
6 827 26'45.656" E 24° 49" 57.996" N
7 82°27'33.29i"E 24° 50" 16.672" N
8 82727 54.772" E 24749 42.343" N
9 827 28" 6.780" E 247 48 38. 153" N
10 82° 28" 28.870"E 24° 47 38.835" N
11 827 27'40427"E 24747 27.681" N
12 82727 45.437" E 247 46'48.522" N
13 82°26' 55.905" E 247 46" 21.543" N
14 82°26'16.316" E 24745 46.975" N
15 82°25 24233"E 24745 34.990" N
16 §32° 25" 26.066" E 247 44" 15.919" N
17 §2°27 36.667" F 24744 42123 N
I8 $2°27'2.338"E 247413 49.200" N
19 83726'57.923" 24742 42.671" N
20 82° 27 25.559" k& 247 41" 50.811" N
2] 82°27'533.122" €& 247 40" 33.125" N
A 82728 40.231"F 247 41"49.249" N
23 82°29°41.111"E 247 41' 36.996" N
24 §2°30'24.495" IF 247 42 24.825" N
23 82°30'56.730" E 247 41'38.734" N
26 82°31'49.683" E 24941 49,014 N
27 82V 33 0.430" K 247 41" 24.989" N
28 82°32 42,148" 15 2442 33411 N
29 82°32 20.913" 1 247 43" 24.388" N
30 $2°33'2.388" E 24°44'3.070" N
3l 8§2° 33" 14.676" E 24° 441 38,7247 N
32 82°33 17.264"E 24745 40,273 N
33 82°32'47.958" E 247 46" 42.152" N
34 §2° 31 52 286" C 247 46' 36.068" N
35 §2°31' 22.660" F 24747 12.983" N
36 82932 35.661" 24°47 15357 N
37 B 330 39.000" Lo 24" 47'31.333" N
38 82°34'31.105" L& 24° 48" 6. 783" N
39 82° 34" 16,124 I¢ 24°48'47.714" N
40 82°36'0.136" E 24° 48' 54.100" N
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41 829 36' 7.688" & 247 48 3.261" N
42 82°36'41.357" E 249 47 58.739" N
43 §2°37' 12443 E 24° 48" 5.892" N
44 82° 37 S2.R41"E 24° 48 27 919" N
45 82738 49.286" E 21° 48 22.308" N
46 823933 513" E 24° 48' 57.599" N
47 82° 408 6.250" E 24° 48" 51.410" N
48 82°40' 19.531" L 24°48'22.139" N
49 82°40' 374477 E 24° 47 58.641" N
50 82° 39" 30.677" E 24° 47 37.529" N
5| 82°39'6.909" £ 24° 47 36.350" N
32 82° 3% 47.364" € 24° 47°5.778" N
3 82°37'29.880" F 247 47 4.961" N
54 82° 37 19.891"E 24° 43" 37.670" N
55 82°36' 22.884" 24° 45" 18.344" N
56 82°35 27.963" I; 24° 44' 58.960" N
57 §2°35' 21.777"C 24° 44" 2 442" N
58 82° 36 17.004" E 247 43 35.227" N
59 §2°35' 31.258" 24° 42 §.344" N
60 82° 37T 1.012"F 249 41'35.764" N
o1 £2° 38 19353 E 247 42" 46.474" N
62 82° 37 19.042" L 247 43 A2.048" N
63 32738 18.059" I 247 44 36.324" N
6 82°39' 7483 1 24743 44.192" N
65 82° 38 124217 [ 2443 10462°N
66 82° 40 40824 F 24743 7.376" N
67 82241 16.582" L 247 43 24448 N -
68 82°41' 29.064" [; 290047 11.730" N :
69 82042 18.027" L 247 437 545400 N _
70 §2° 43 33.202" 247 44" 28.620" N
7t §2° 43 3.537" 12 24743 51.524" N
7 82°43' 33.256" [ 247 43 23,404 N
73 §2° 4o 4 110" E 24° 43 12.088" N
74 82° 43 19.132" E 24742 5301 N
75 82° 42 26.787" I 247 42 22,0807 N
76 §2°42'7.243" 2404151516 N
77 82942 13.793" 2 247 40 57,336 N
78 82° 42 37.685" F 247 40 6.328" N
79 82° 421 42.342" |- TN
80 82643 33.330" & 247 390 7.4406" N -
$1 82° 44" 39.057" I 247 3W00000"N
2 82045 39.173" | 2473021795 N
43 82047 2566 & M OA0STN -
24 82° 48" 15.098" F 247 39' IR 251V N
85 R2° 49 3.387" K 247 43,400 N =

R2950' 23281 1

24030 25047 N
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29

247 39" 48.609" N

24% 39" 33.951" N

247 40" 18.764" N

24" 39" 36.097" N

247 38'41.783" N

24739 1.647" N

247 37 53.342" N

24° 37" 15.080" N

24737 12.262" N

24° 37 7.659" N

247 36'22.934" N

247 34'45,000" N

247 34" 37.755" N

24733 55.9453" N

24733 17.920" N

247 33'0.577" N

247 31" 16.793" N

247 28' 58.247" N

247 27' 58.573" N

24° 27" 59.631" N

24727 54.214" N

24°2R"35. 110" N

24°30°0.189" N

247 31'30.492" N

24% 32" 28.174" N

2473415 103" N

247 34" 47.193" N

24° 36" 17.279" N

24° 36' 50.052" N

249 36' 52.465" N

24°36'32.780" N

24°34' 59.049" N

24° 36' 57.078" N

249 38" 1.062" N

247 4IF 27.406" N

24° 41" 44.738" N

24° 40" 58.178" N

24740 5857 N

24°39'4.275" N

24° 39" 5.845" N

247 40' 31.812" N

24740 AN

_247490" 12.128" N

24740 31,243 N

247 40" 29.420" N

87 82°52' |6.527"E
88 82°54'3.742" E
89 82°55' 18.174" E
90 82°57' 45.010"
91 83° ' 8.900" E
92 83°2' 20,305 E
93 83°3'27.460" E
94 83° 3'26.833" E
95 83° 5 30.582" E
96 83°7'21.512"E
97 83°6' 7.959" E
08 810 5' 44 489" E
99 83° 4" 33.404" E
100 83°6'48.259" E
101 83° 6' 30.339" E
102 83°5'21.830"
103 83° 6' 6.490" E
104 83° %' 33.276" E
105 83°9' 8.622" E
106 83° 7' 5.022" E
107 83°4'35.861" E
108§ 83° 3'25.626" E
109 83°39.735" &2
110 83°2'36.645" E
11 83°3' 17.598" E
12 83°3'46.634" E
13 83°4' 12.634"
114 83° 4' 55.976"
115 83°3'31.884" E
116 83° 1' 35435 15
£17 82°59'9.511" I
18 82257 44.324"
119 §2°47 54.579"
120 82°46'51.774"
121 82° 42" 13,386"
122 §2° 39" 49.624" [:
123 82° 38' 30.686" 1
124 82° 35' 47.004"
125 £2°33'8.706" E
126 82°31" 56,796" [
127 82°31' 31437
128 §2° 30° 44.037" I
129 822 29 40.099" 1
130 82° 28" 18.365" &
131 82°27°9.131" I;
132 §2° 26" 30,962" L

24° 41" 55.499" N
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247 42' 39.396" N

247 42" 33.902" N

247417401027 N

24742 [5.029" N

24° 41" [8.924" N

247 40' 27.916" N

24739 16.570" N

247399 421" N

247 38' 37.790" N

247 39" [4.610" N

247 39" 6,680" N

24730 51876 N

247 400 26.256" N

247 iy 41.525" N

24739 56.630" N

247 40" 1.048" N

247417 22,5657 N

247 40" 29 936" N

245410 IT33R" N

24742 6.002" N

24743 12.084" N

245 4441627 N

247 448 39253 N

24° 34 6,291 N

247 43'30.852" N

24° 44 24 172" N

24743 11964 N

24745 15431 N

24° 450239 N

240736 10.329" N

249 40" 46,4007 N

24047 212977 N
247 48" 40. 770" N

247 49" 38515 N

24° 50" 20.283" N

24° 51" 22333 N

7510 d42.319" N

24750 2L 245" N

30 THE GAZETTE OF INDIA - EXTRAORDINARY
133 82° 25 22.462" E
134 827 24 14.784" E
135 82524 19.624" E
136 82°35' 50.196" E
137 82724 59.461" E
138 82723 56.957" E
139 82°25' 1.722" G
140 82° 24' 26.130"
141 82°22' 57.459" E
142 82°22'35.100" E
143 82°23' 19.014" E
144 82°21'52.217"E
145 82921 23.569" E
146 82° 19° 20.994" F
147 82° 200 22.175" E
148 R2° 21 50.029" [
149 £2°22'52.912"F
150 R2°21'25.461" E
151 82° 23 18.730" F
152 §2723 21958 F
153 82° 22' 38.804" E
154 ¥2° 21' 53.989" i
155 €20 21" 8.079" K
156 $2° 22 24.090" [
157 82723 19.308" [
158 827 24" 11.756" I
159 K27 245005
160 42723 26.416" I
161 827 21" 407457
162 82720/ 32.235" &
163 82° 20 11.114° 12
164 820 21°0.722"
165 T TR 220 48.6617 1
166 82022 2044"
167 2% 21' 27.205"
168 o 82°21'9.422" I
169 §2720' 17.198" I

70 937 20" 15.589" |
171 §2°21'21.974"
172 §2° 21 43 104" I

247 S1TIRIYVYTN

171

§2° 21 57.058" B

24° 52 3.036" N
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List of Villages falling within the propesed Eco-sensitive zone of Kaimur Wild Life Sanctuary,

Sonbhadra/ Mirzapur along with GPS Coordinates

Co-ordinates
S.No. Name of the Village Direction : E—
Northing Fasting

1. Sasnai Last 24M8°27.52" 8387400927
2 Makarbari East 24'34°47.5 83%6°25.6"
3. Lauwa East 24°35°20.18> 23772597
4. Biranchowa East 24Y35'53.33 8397°39.9
5. Bhatawari West 24%48°47.52" 82"21°22.86"
6. Halia West 24"49°1 .34 82"20°36.17"
7. Dighiya West 2448763 8221°32.72"
8. Barbohi West 241673439 82°21°29.52"
9. Barhula West 244671317 82°20°57.01"
10. Barua West 24"43°28.16" 82'21°46.58"
1. Aura Wesl 24%43°43.07" 82"21°29 44"
12. Dhamoli West 24°42°30.89" 82°21°50.04"
13 Gurgi West 24°45° 18 29" 82"20.43.62
4. Kawaljhar West 24% 1197 82"22°30.5
15. Khamarhariya Kala West 24°44°15.36™ 82"20°57.48"
16. Silhata West 24°40°2. 78" 82%22°33.1
17. Thotha Woest 24"42°56.92" 82"21°48.24"
18. Phuliyari Wesl 24%40°19.7" ®2°21°1.37
19, Gajariya Wost 24"39°53.46" 8272071745
20. Kedwar North 2491726820 82724°28 84"
21 Kharihat Khurd North 24"51°40,75" 82"30°32.03
23, Devaghata Pandcy North 24527 17,87 §2°21°58.68"
23, Kanhari Norih 24°43°57.94"" R2"36°20.64"
24, Semra Kala North 244373799 $2"316°3.6"
25, Semea Khord North 24%44*18. 36" 82"36°12.6"
26. Mukha Norlh 24444 81" $2%226.57"
27. Parsiya North 494063 §2"41°35.52"
28, Parasauna North 24°42°20.16" 82°35'23 .00
29, Veerkhrud North 24%43°54 88" x2"38 38,72
30. Barodht North 24% 900 2 1220 a5,.06"
3. Ghuwas North 24"42°25.7" %1"39°52.34"
12 Ghoriya North 2452360 | KIMRISTR
33 Devparh North 2439713257 B 8518 |
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D Majhigawa Mishra | North 24433317 824 11.18"
35. Var | North 24°41°16.08" 82°43°27.08"
[ 3 ~ Mohini | Nomh [ a3y 8§2°43 44 8"
i [ Vardiya [ Nomh | 240°16.54" 8243°52.25"
[ s | Guruwal North | 249's222 8236°57.18"
B . [ Silliat | Noh | 24%0°2593" 82'56°11.94
0. Musardhara . Nomh | 24MOUBLIST | 82915750
a. Tendui Norh | 24%30738.42° 824920757
2 | Dhomkhari S Norh | MAM0I20- 82°4%°30.1"
D Khivihata C Nemh | 2ess03c | spesaare |
44, _Garma _ ‘North I 24%30°46.00 -W;TJI.O‘)" T
45, Dhomhar Notth 240027597 | RI53'59.96" |
16, Oberdech CoNerth | 24402240 | 82535032 |
7. Dugauliya  Norlh 24401938 | s2'se7ac
18, Judboli colony North | 24™p25.72~ CsYsTaast |
49. Raghunathpur L Nomh | 2402550 | s2%74s760 |
50. Bahuhar | Neh | 49sIa4 | sPs7213 |
s1. Basauli : North | 243954760 | 8317437
R Amauli T Neth | 24M0m28.01 82'59°21 55"
<. Baghwari  North 2495191 5859167
54, Tiloli l Nonh | 239q727T 5ol _:
S5 Chhapeean : North : 2439°7.99" 837321857
36, Lodii | Norh 2438°57550 | x4 |
57. Chopan South | 24"0's520 | sv2esR
se. | Bagawa | sewh | 24963704 g ORYS32RT
39. Madain South 24"36711 92 5253881
60. Chatawar | Souh 2436144 | R2'30°35.56°
[ &1 | Semiya " South 24"3673247" RO4R4I 56" |
62, Chhitikpurwa | South - 247354942 2997324 ]
[ e © Kudai | South 24"35'55 1" ©N7T1790 |
[ e | Tita T | Souwn 24"38°45.46" RU2035.58
[ o=  Pedariva " South T2 76 | §22273738
t . 66. T |’ilu-;.|-|-li Rampar | South i ”._?.-E-TS(].()IH §2722°2.75" -
e | Manwar T sowh | awanssd [ wawsiost
s | Bemmi | Seww | 43ALTAT £130°1.62"
. Kusvara | South | 24"43°2096" B2303683" |
N T Nadam | Sowh | o432t [ 825048247
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Annexure -1V
Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-
1. Number and date of meetings.

2. Minutes of the meetings: mention main noteworthy points. Attach Minutes of the meeting as separate |
Anncxure, !

3. Status of preparation of Zonal master Plan including Tourism master Plan

4 Summary of cases dealt for rectification of error apparent on face of land tecord (Fco-sensitive Zone
wisc). |

{Details may be attached as Annexure)

3. Summary of cases scrutinised for activities covered under the Environment Impact Assessinent
Notification. 2006

(Derails may be attached as separate Annexure)

. Sununary of cases scrutinised for activitics not covered under the Environment impact Assessment
Notification, 2006.

{Details may be attached as separate Annexure)
7. Summary of complaints lodged under Section 19 of the Environment {Protection) Act, 1986,

8. Any other matier of importance.

Uploaded by Die, of Pringing ar Government ul':l_mii.ll’_ms.\'mmrmul. Ki.‘l}'ll'\ll_l'l..Nc-'l-' el ) [0tk = |
and Pubhishei fay lh;"_(,hml-rd THRbLvations, Delhi-1 10054, U gitatiy sl by
e . ALOK Al OK KUMAR
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of the Ministry of Environment, Forest and Climate Change.

Matters related to grant of NOC to Tea Growers in Arunachal Pradesh: Cultivation
of tea on the lands not falling within the ambit of Judgement of Hon'ble Supreme Court
dated 12.12.1996, will not require NOC from the Ministry. However, prior approval of
the Central Government will be required if'such activity is proposed on the forest land as
defined in the Hon’ble Supreme Court order dated 12.12.1996.

Charging of a lump sum amount of the project cost where delay in preparation of
the Wildlife Management Plan and Soil and Moisture Conservation Plan is beyond

the control of user ageacy and State/UT

The State Government should submit Wildlife Management Plan, along with detail cost
of its implementation into the account of CAMPA along with the Stage-1 compliance,
However, in cases where it is not possiblc for the State to submil the compliance duc to
delay in preparation of such plan, a lump sum quantum of following amount may be
realized from the User agency and subinitted along with the Stage-1 Compliance:

(i) 2% of total project cost towards the cost of implementation of the Wildlife
Management Plan and/or 0.5% of the project cost towards the cost of
implementation of Soil and Moisture Conservation Plan, as the case may be, shall
be charged from the user agency and deposited into the account of CAMPA and
the same may be intimated to the MoEF&CC for the purpose of obtaining
approval under the The Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980;

(i)  Inrespect of lincar projects, the stipulated norms of 2% and 0.5% towards the
cost of Wiidlife Management Plan and Soil and Moisture Conservation Plan, as
provided in the Ministry’s guidelines dated 8.06.2022, will be proportionate to
the extent of forest land involved instead of tota] project cost or actual cost of
implementation of such Plans, whichever is more, should be charged from the
user agency;

(i) The provisions of Wildlife Management Plan or Soil Moisture Conservation
Plan shall be approved by the competent authority in the State and accordingly,
the deficit amount, ifany, from the money already realized from the user agency
to the tune of 2% and/or 0.5% of project cost proportionate to the exten( of
forest land involved, shall be paid by the user agency, and the same shall be
deposited in to the CAMPA account,

(tv)  The State Government shall ensure that details of the finalized WILMP, SMC
Plan and disposition of monics, payment of delicit amount, ete. shall be
approved by the competent authority and concurre by the concerned 1RO of
the Ministry within a period of one year from (he date of deposit of the saigd
amount,

(v)  State Government shall ensure that under no circumstances, implementation of
such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years from the date of° Is5te
of final upproval under the Adhiniyam to cnsure conmencement of rejuvenation of
ceosystem scrvices lost from the forest area allowed for non-forests y use of foresi
land at the carliest possible time.
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ANNEXURE NO.6

qRT DR s

Government of India Ca N

qatqRoT, 7 U4 STy g WA Y

Ministry of Environment, Forest & Climate Change a2
Regional Office, Lucknow

B 9, TRE T, VIR U, HAl, T 226024
Kendriya Bhawan, 11 Iloor, Sector 11, Aliganj, Lucknow-226024, Phone No : 8522-2326696

Emall; recslko-mef@ vicin, gointaefrolko .« gmail.com
File No. L-1308/U.P./2022 [ 142 Dated: 18.04.2024

By-Email COURT MATTER

URGENT

To, :
Principal Chief Conservator of Forest (HoFF)

Forest Department, U.P
17, Rana Pratap Marg, Lucknow
Email:pcef-up@nic.in

Subject: In compliance of the order of Hon'ble NGT, Principal Bench, New Delhi in
0.A. No. 636 of 2022, Ashish Chaubey vs ACP Tollyways Pvt. Ltd. & Ors - reg:

Sir,
Kindly refer to the above cited subject matter and referred letter. The Hon'ble
Tribunal was pleased to pass the order dated 22.08.2023, relevant para reads as:

RO 4. The report submitted by the joint Committee and the DFO reveals the serious
violations of Environment Protection Rules by contractor.

5. Learned Counsel appearing for the State had submitted that actions are being taken
by the persons who have violated the conditions. We dircct the MoEF&CC to examine the :
matter and take action according to law, in addition to calculation and realization of [‘
environmental compensation. Further, in case of violation and construction: against the
conditions in violation Fco Sensitive Zone, structure, if requires to be demolished, must be k
demalished and remedial measures be taken according to the rules. Further action taken
report he filed by the MoEF&CC and NIAI within two months by ¢ mail at
Judicialngtiugov.in preferably in the form of searchable PDIR/ OCR Support PDF and not in

the form of Image PDF........ v

In compliance of above order, meelings were convened under the Chairmanship of
Deputy Dircetor General, Ministry of Environment, Forest & Climate Change, Regional I
Office, Lucknow along with Dr. Prachi Gangwar, Deputy Inspector General of Forest, |
Di. Pranay Misra, Assistant Inspecter General of Forest with Shi Arvind Yadav, DO
Kannur, Shn Kunj Mohan Vernua, DIQ, Sonbhadra, Shi Umes Gupta, Repgional

Otlicer, UPPCH, Sonbhiad .

Subscouently diowing imberences from the mecting procecdimges, MollF&CC o Diled Hhe &
teport before the Hon'ble “Tabunal {copy ¢ c‘fnmiﬂﬂ Vecttom reconunendanion which )

s as Jollows
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“a) MOEF&CC, RO, Lucknow thus in compliance of Hon’ble NGT order recommends that
the following compensation may be imposed Jfor violation of Forest (Conservation} Act-

Penal NPV equal to 5 times of NPV of forest land which has been utilized for construction
of Toll Plaza also User Agency may be asked to deposit money for plantation fon forest
land} on double the area used for construction of Toll Plaza.

DFO, Sonbhadra may raise demand note accordingly for deposition of levies in
Compensatory Afforestation Fund Management and Planning Authority (CAMPA)”

You are requested to direct the concerned officials for deposition of penal levies
from the user agency within 7 days so as to comply with Hon'ble Tribunal order(s).

Encl: As above

Yours Sincerely

o Xﬁ&m’”

Deputy Inspector-&eneral of Forest

Copy to for similar action:
1. Principal Chief Conservator of Forest/Nodal Officer, Forest Department,

U.P,17, Rana Pratap Marg, Lucknow.Email:ccfnodal@gmail.com

2. Divisional Forest Officer, Sonbhadra. Email: dfosones yahoo.co.in

3. GM (Admin) U.P. State Highway Authority, Lucknow. Email: info@upsha with
a direction to deposited the levies as per the demand note raised by the

DFO to comply Hon’ble Tribunal Order(s).
l/ e o}
(DrE‘ra/c%a gwar)

Deputy Inspector General of Forest

j00




i Government of India g

Gl Ministry of Environment, Forest & Climate Change "‘».;,_:E.'ﬂ 4
s &t sEfer, e
Regional Office, Lucknow

B WA, TG 0, AR 7Y, ST, TS 226024
Kendriya Bhawan, 11" Floor, Sector [, Aliganj, Lucknow-226024, Phone Ny ; 0522-2326696

-mef@ nic.jn, goimoefrolko@ gmail.com

Dated: 22.04.2024

File No. L-1308/U.P./2022/q f
By-Email COURT MATTER
URGENT

To,
The Chairman Monitoring Committee/ Commissioner

Mirzapur
Email:commmin@nic.in

Subject: In compliance of the order of Hon’ble NGT, Principal Bench, New Delhi in
0.A. No. 636 of 2022, Ashish Chaubey vs ACP Tollyways Pvt. Ltd. & Ors - reg:

Sir,
Kindly refer to the above cited subject matter and referred letter. The Hon'ble

Tribunal was pleased to pass the order dated 22.08.2023, relevant para reads as:

“......4. The report submitted by the joint Committee and the DFO reveals the serious
violations of Environment Protection Rules by contractor.

5. Learned Counsel appearing for the State had submitted that actions are being taken
by the persons who have violated the conditions, We direct the MoEF&CC to cxamine the
matter and take action according to law, in addition to calculation and realization of
envronmental compensation. Further, in case of violation and constructions against the
conditions in violation Eco Sensitive Zone, structure, if requires to be demolished, must be
demolished and remedial measures be taken according to the rules. Further action taken
report be filed by the MoEF&CC and NHAI within two months by ¢ mail at
Judictalngtidgov.in preferably in the form of searchable PDF/OCR Support PDF and not in

the form of Image PDF, ... ... "

In compliance of above order, meetings were convened under the Chairmanship of
Deputy Dirceclor General, Ministry of Environment, Forest & Climate Change, Regional
Office, Lucknow adong with Dr. Prachi Gangwar, Deputy Inspector General of lForest,
Dr. Pranay Misra, Assistant Inspector General of Forest with Shir Arvind Yadav, DFO

Kaimur, Shri Kunj Mohan Verma, DO, Sonbhadra, Shh Umesh Gupta, Repgronal
Officer, UPPCH, Sonbhadra

Subscquenily drawing inferences from the mecting procecdimgs, Mol lF&CC has biled the
report belore the Honbie Tribunnl [copy chclosed) with corian recommendation which

s 18 'f'ulluws:

T
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“b) As per the gazeite notification regarding Eco-Sensitive Zone of Kaimur Wild Life
Sanctuary no. S.0.891 (E) dated 20,03.2017 of Ministry of Environment, Forest & Climate
Change, New Delhi para 3 (1} (b) which read as:

“Provided that the conversion of agricultural and other lands within the Eco-
sengitive Zone may be permitted on the recommendation of the Monitoring
Committee, and with the prior approval of the competent authority under
Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable, to meet the residential needs of the local residents

such as:

i Widening and strengthening of existing roads and construction of new
roads;
i Construction and renovation of infrastructure and clvic amenities;

til. Small scale industries not causing pollution;
v, Cottage industries including village industries; convenience stores and

local amenities supporting eco-tourism including home stay; and
v. Promoted activities and given under para 7.”

Since, the project comes under the Eco-sensitive Zone, thus it recommended that
Monitoring Committee as per para 5 of gazette notification no. S.0.891 (E} dated
20.03.2017 of Ministry of Environment, Forest & Climate Change, New Delhi may be
directed to assess the extent & amount of the violation of Eco sensitive Zone & evaluate
the compensation which will be levied on the User agency. The commilttee may take into
consideration the clause 1.22 of FC guidelines while deciding the amount of

compensation.”

You are requested to access the amount of violation for calculation and realization
of environmental compensation and same should be recovered from user agency within
7 days so as to comply with Hon'ble Tribunal order(s)

Encl: As above
Yours Sincerely

(Dr. é&r}ﬂ/ﬁ/ déflgé‘ef}f‘*
Deputy Inspector General of Forest

Copy to for similar action:
1. District Magistrate, Sonbhadra.Email:dmson@nic.in
2, District Magistrate, Mirzapur. Email:dmmir@nic.in
3. Member Secretary Monitoring Committee/Divisional Forest Officer,

Sonbhadra. Email: dfokaimoorayahoo.co.in
4, Dr. Veenu Jaon, Sci ‘D’, ESZ Division, MoEF&CC, New Delhi. Email:

joon.veenu@gov.in

ey (Dr. ;imw)
- L Deputy Inspector General of Forest
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¢ ANNEXURE No.7

mfauuwnﬁnwﬂ%srﬁ,ﬂhwa?mml

WE- R0y /EE /33, R, ST, 3T oy 2004

ar
T B e Siftrerd
¥ono g 4nt mftreey
aqe T e Aot o, faniforaug,
TR TR - TS —226010
fagg- In compliance of the order of Hon’ble NGT. Principal Bench, New Delhiin O.A. No.

636 0f 2022, Ashish Chaubey vs ACP Tollways Pvt. Lid. & ors-reg.
- WW.W,WWWWWWWWW
THEH-11.-1308/U.P.12022/42 , Fetias 18.04.2004 T I I WREP /A e,
. A T Sy sRa e sowo s TAH- 3263 /11-4,
& 22.04.2024 |
0 T &R mitvde, fifer v, T8 freed o T 3f0T0 TeAT-636 /2022
ey < =W sodiadio S mofo @ ey A wiRa v fesi-22 08 2023
“Learned Counsel apperaring for the State had submitted that actions are being taken
by the persons who have violated the conditions. We direct the MoEF&CC (o examine the
matter and take action according to law. in addition 1o calculation and realization of
cnvironmental compensation. Further, in case of violation and constructions against the
vonditions in violation Eco Sensitive Zone, structure, if requires to be demolished, must be
demolished and remedial measures be taken according to the rules. Further action taken
report be filed by the MoEF&CC and NHAT within two months by e-mail not in the from of
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money of Plantation {on forets land) on double the area used for contruction of Toll Plaza ™
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